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''IT% PUNJAB AGRICULTURAL PRODUCE MARKETS 
ACT, 1961. 

(RJNJAB ACT NO. 23 OF 196 1 .) 

[Received rile assent of the President of India on the 18th Muy, 1961, 
andfirst pu blished for general infurnla~iotr in rke Punjab Government 

gaze tre (Extraordinary), Legislative Slcpplemenr, ofthe 26111 May, 
1 961 .] 

- 
1 - 

Year No. 

Agicul tural ' I- Amendd by Punjab Act 23 of 1962' 
Produce 
Markets Act. Amended by Punjab Act 40 of 1963~ 

Short title 

Thc Punjab 

196 1 1 Arncrtdrd by Punjab Act 2 of 19661 

P T h e h r  repealed or ohtrwise 
affected by legislalion 

Arncrtdcd by Punjab Act 3 of 1962l 

Amend4 by the Punjab State 
Agriculrural marketing Board and - 

marketing Committees (Recontilution 
and Remaganisation), Ordcr, 1969 (or 
~ ~ 0 . 1 . ) ~  

Amended by H q a n a  Act 25 of 19706 
Arncnded ,by Elaryana Act 30 of 197 l 9  

1. Wr Sratement of Objecls and Rcaqons, see Plrrrjab Govcrnmenl Gaierre 
(Extraordinary), 1960, page 1 C47. 

3. For Statement of Objecrs and Reasons, see Prrnjab Goverrrrrre~lf Gazette 
(Exr~nordinn~yl, 1962, page 512. 

3. For Statement of  Objects and Reasons, see P~rrljalr Golrerr~~llenl Gozerre 
(E.rtruordi~lary), 1962, page 1 &lo. 

4. For Siatemcn~ of Objects and Reasons, see P~tlijub Goverrtmerrr Gazette 
(Errruordir~ary), 1963, page 134 1. 

5. For Statement of Objccts and Reasons, see Plrnjab Go~lerrtmenr Gazefte 
(Exrraordinary), 1966. page 1106. 

6.  For Statement of Objecls and Reasons, see Hatyana Governrrret~r Gazene 
(Ex t raord i~~a~) ,  1969, page 508. 

7. See Government of India, Minisuy nC Home Affairs, No[ification No. 302 1,  
dated 18th July, 1969, published in guzcttc al' India (Extra.), Part 11, section 3 
(ii),  of 21sr July,  1969. 

8. For Staremen1 of Objects and Reasons, see Ilnwrrtln Go~,erof~rer~t Ga:ctte 
(Exiraorrlit~ary). 1970. pagc 633. 

9. For Stalement nF Objecrs and Ke:~sons, see Harjnnn G O I Y ~ I I I H C I I I  Go:crre 
(Er1111or.diirroq)~ 197 1. page 990. 



Short title I Wherher repeated or orhcrwise 
affect& by legislalion 

Amended by FIaryana Act 3 1 of 197 1 ' 
Amended by Haryana ,Act 46 of 19712 

, Amendedby HaryanaAcl4of1972' 
~ m e i d e b  by Haryana Act 23 of L97ZA 
Amended by Haryana Act 2 1 of 19735 . . 

~mended -  by H q a n a  Act 32 of 197Y 
Amended by Haryana Acl10 of 1974' 
Amended by IIaryana Act 17 of 1974' 
Amcndcd by Haryana Act 71 of 1975g 
Amended by Haryana Act 5 of 19761° 
Amended by Haryana Act 22 of 1977" 
Amended by Haryana Act 13 of l978I2 
Amendd by Hiuyana Act 19 of 1978" 

1. For Statement of Objects and Reasons, see Hatynrra Goaernnrent Garerte 
(Er~roordilraryJ, 1971, page 1038. 

2. For Srarement of Objects and Reasons, see Hatyarto Governrnerrt Gflzelte 
(braordir~nry),  '1971, pagc 1208. 

3. For Statement af Objects and Rcasons, see Haryono Govenrrrreat Gazene 
{Extrrrorditrary), 1972, pagc 48. . 

4. For Statemen1 of Objects and Reasons, see Iiaryar~a Go~lentmerr~ Ga:eoe 
(Elaraorditlary). 3972. page 1200. 

'-5. For Statement of Objects and ~ea-sons. see ~aryu?rn  ~oi~enrmer~r Gazette 
(Extraordil~nry), 1973, page 275. 

6. For Slatemem of O b j e c ~  and.Reasons, see Horyarlu Govenlrnetlf Gazerre - 

{Extmordinnry). 1973. page 1426. 
7. For Statement of Objects and Reasons, see Hatyaaa Goverrzi~ier~~ Goiettc 

(Ertraurdi~rary), L974, page 1 1 8. 
g. For Sta~cmenl of Objec~s and Reasons, see Hatyarra Goven~rnetlt Gazette 

(Extrrrordinary), 1974, page 852. 
9 .  .For Swtement of Objects and Reasons, see Hnryu~ia Govenlr~letlr Gaietre 

(Extrao'rdinaty), 1 975, page 82g. 
LO. For Statement of Objecls and Reasons, see Havana  Governrrretil Gazerre 

(Exlraordinnry), 1976, page 36. 
1 1 .  For Statement of Objects and Reasons, see Hnrya~ra Govenmrerlr Gazette . ,, 

(hjrrraordinnry). 1977, page iM0. 
12. For Statement of Objccrs and Reasons, see Huvunn Govenrtnerli Gazette 

(E-rrraordi~laryJ, 1978, page 210. 
13. For S~atcrnenr of Objects and keaions, ~ e e  Harymla Gol-en~tltrrrr Grrcerte ... 

(E~traordi,~a#), 1978, pagc 1162. 
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, , 

to consolidate and amend the law relating to the better regulation 
01 the purchase, saie, storage and processing of agricultural 

produce and the establishment of markets for agricul tura1 produce 
in the I1[S tate of ~ a r ~ a n a )  

1. For Statement of Objccts and Reasons, see Hatyano Gavernt>~enz Gazette 
(Ex~raorclinaty), 1979. pagc 506. 

4 

, ' - Whether repealed or otherwise 
affected by legislation 

Arncnded by Haryana Act I0 of 1979' 
Amcnded by Haryana Act 19 of 19802 

, . Amended by Haryana ACE 28 of 1980' 
Amcndd by Haryana Act 38 or 1980' 
Amended by Haryana Acr 23 of 19865 
Ainended by Haryana Acr 4 of I 98a6 
Amended by Haryana Act 18 of 19887 
Amended by Haryann Act 24 of 198Ss 
Amended by Haryana Act 2 of 1989g 

Amended by Ehyana-Act I of 1991 'O  

1 

Year 

2. For Starement of Objects and Reasons, lee Haryana Gover~~nlen!  Gazette 
(fitrtrordi~rary), 1980. page 444.- 

3. For statement. of Objecrs dnd Reasons, see Haryana Govenrrrlenr Gnzerre 
(E.rrmorditmry), 1980, page 1296. 

4. For Statcmcnt of Objects and Reasons, see Haryo~to Gaverr~rr~er~t Gazerre 
(kvrrnordi~laly), 198O. page 2223. 

5. For Slatemcnl of Objects and Reasons, see Hrrryana Govertrtrrc~rr Gnzctte 
(Extmorlii~rary). 19XG, page 1310. 

6. For Stalement of Objects and Reasons, see H~ryalla Govenrttreni Gnrette 
(Etrr.nordillat:v), 1987, page'2018. ' 

7. For Staremerit of Objects and Reasons, see H a ~ a r ~ u  Goven~~trenl Gazette 
(Exfmoritlar)l), 1988, page 368. 

8. For Statement of Objects and Reasons. sec Hnryana Govenln~etlt Gazerre 
(E~rraordblnry), 1988, page 13 16. 

3, For Statement of Objects and Reasons, ree f f~ ryar~a  Govemnrerzr Gozerte 
(E.rrmordirlaq+).), !989, pagc 387. 

10. For Sratement of Objec~s and Rcasons, sce Hnr~nrm Go~-enl/rrcnr Grz~erre 
(Exfrnordit~nry). 1989, page 1799. . 

11. Substituled for the Words "Slate of Punjab" by h e  Punjab State Agricultural 
Marker ing Board and Markering Cornmillees (Rcconst iruiiun and 
Ucor~anisation). Order, 1969. 

2 

No. 

3 

Short title . 
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Be i t  enacted by the Legislature oPrhe Smte of Punjab in the Twelfth 
Year of the RepubIic of India as follows :- 

Short title, 1. (1) This Act .may be calIed the Punjab Agricultural Produce 
extent and Markets Act, 1961. 
commence- 
ment. , 

l[(2) It extends to the State of Punjab and Haryana, the territories 
transferred to the Union Territory of Himachal Pradesh under section 5 of 
the Punjab Reorganisatiori Act, 1966 (3 1 of 1966) and the Union Territory 
of Chandigarh.] 

(3) It shall come into force at once. 
Definitions. 2. Tn this Act,.uniess the context otherwise requires,- 

(a) "agricultural produce" means all produce whether 
processed or not, of agriculture, horticulture, animal 
husbanrtry or forest as spccjfied in the Schedule ro 
this Act ; 

' [ ( b )  "Board" means t he  Punjab State Agricul rural 
Marketing Board or the Haryana State Agricultural 
Marketing Board established under the Act Tor the 
State of Punjab or the State of Haryana m d  includes 
the Administrator of the Union Territory of Himachal 
Pradesh functioning as the Board for the transferred 
territory and the Administrator of the Union Territory 
of Chandigarh functioning as the Board for the Union 
Temtory of Chandigarh ;] 

( c )  "broker1 means a person other than a private servant 
or an auctioner, usually employed on commission to 
enter into contradts on behalf of others for the 
purchase or sale of agricultural produce ; 

'[(cc] "Chief Administrator" means the Chicf Administrator 
of the Board ;I 

- 1- L - . I  (Lj "Comni ttee" means a M&& Cornitlee estaonsll~u 

and constituted under sections 11 and 12 ; 

1 .  Substituted for old sub-section (2) by the Punjab Statc Agricultural 
Marketing Board and Marketing Committees (Reconsti rution and 
Reorganisation), Order, 1969. 

2. Substitured by the Punjab Slate Agriculrunl Marketing Board and Markelin: 
Committee (Reconslilulion and ~eor~anisat ion) ,  Ordcr, 1969. 

3. Inserted by Haryana Act 28 of 1980. 
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(e) " Co-operative Society" means a Co-operative Society 
registered or deemed to be registered under the Punjab 
Co-operative Societies Act, 1954, *'[or any other 
corresponding law for the time being in force] which 
deals in the purchase, sale processing or storage of 
agriculture produce, or is othenvise engaged in the 
business of disposal of agricultural produce ; 

dfl "dealer" means any person who within the notified 
market area sets up, establishes or continues or allows 
to be continued any place for the purchase, sale, storage 
or pmessing of agricultural produce notified under sub- 
section ( I )  of section 6 or purchases, sells, stores, or 
processes such agricultural produce ; 

'[(g) "Director" mcans theDirectorofMarketingfor thestare 
of Punjab or the State of Haryana or the transferred 
territory or the Union territory of Chandigarh, as the 
case may be, and includes a Joint Director of 
Marketing;] 

( J I )  "Godown Keeper" means a person, other than a 
producer who stores agricultural produce for himself 
for sales or stores agricultural produce of others in 
1 jcu of storage charges ; 

3[(hh) "licensee" means a dealer to whom a licence is granted 
under section 10 and the rules made under this Act 
and includes any person who purchases or sells 
agricultural producc and to whom a licence is granted 
as Kacha Arhtia or Commission agent or otherwise but 
does not include a person licenced under section 13.1 

(i) "market" means a marker established and regulatcd 
under this Act for the notified market area, and 
includes a market roper, a principal market yard and 
sub-market yard ; , . 

1. Inseerted by Hrrryana Acr 28 of 1980. 
* Now see Punjab Co-opcralive Sociedcs Acl, 196 I. 
1. Substituted for ctausc (g) by the Punjab Stale igricul~ural Marketing Board 

and Markering Committees [Reconstitution and Reorganisation), Order, 
1969. 

3. Clausc (hh) inserted by Haryana Act 5 of 1976 and shall always be dccmtd 
lo havc been inserled. 
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- (k) "market ppper" means any m a  including all lands with 
the buiIdings thereon, within such distance of the 
principal market or sub-market yard, as may benotified 
in the Off~cial Gazette by the State Government, to be a 
market proper ; , . 

'[(kk) ,''member" includes the 3(Chairman and the Chief 
Administrator) of the Board ; ] 

( 1 )  "notified market area" means any area notified indcr 
, section 6 ;  

(m) "prescribed" means prescribed - by rules made under 
this Act ; 

(n) "principal market yard" and "sub-market yard  mean 
an enclosure, building or locality declared to be a 
principal market yard and sub-market yard under 
section 7 ; 

'[(nn) "processing" means giving a treatment or a series of 
' treatment to an agricultural produce in order to make 

i r  fit  for use or consumption and includes 
manufacturing 5(oul) of an agricuItura1 produce ;] 

6[(o) "producer" means a person whose sole avocation is 
to produce, grow or rear agricultural produce, through 
lenants or otherwise. If a question arises as to whether 
any person is a producer or not for the purposes of 
this Act, the decision of !he Deputy Commissioner 
of the district concerned shall be final : 

Provided that no person shall be disqualified from being a 
producer merely on the ground thnt he is a member 

. of a ~b-operative Saciety : 

I.  Clause (j) omiued by Punjab Act 40 OF 1963. 
2. Clausc (kk) added by ibid. 
3. Substituted by Haryana Act 28 OF 1980. 

/ 

4. Inserted by ibid w.e.f. 7-4- 1979. 
5. Inserlcd by Haryana Act 18 of 1988. 
6. Clause (o) substiluted by 1Iary;ina Act 21 of 1973 and funher substituted by . 

Haryana ACI 4 of 1988. . , 
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Provided further that a person shall be disqualified from 
being a producer if he subsequently obtains a licence 

1. 
under section 10 or section 13 of this Act. 

, - 
~ x ~ l a n a h o n . - ~ h e  term "producer" shall also incIude 

, .  . tenants.] 

(PI '[ * * . * * ;3: * -* I ,. 

(q)"~tailsale"rneanssal~ofagriculturalproducenot . . .  

' exceeding such qumtity as may be prescribed ; . 

(r) "Secretary" means the Executive Officer of a 
Committee. and includes an Assistant Secremy or a 
person officiating or acting as Secretary ; 

(s) "trade allowance" includ- an allowance having the 
sanction of custom in rhe notified market area 
concerned and market charges payable to various 
functionaries -; 

2[ ( t ) ,  "transferred territory" means the territory transfemd 
-, - to the Union territory of Himachal Pradesh under 

section 5 of. the Punjab Reorganisation Act, 1966 (3 1 
of 196611. , 

3[2A. In the application of the provisions of this Act,- Construction ,, . . 

( I )  to rhe State ' o f ~ a r ~ a n a ,  any reference therein to any Of 
references in expression rnrnf ioned in coloumn ( I )  of the   able below Act, 

shall be construed as a referent-e to the c~rresponding 
expression mentioned 'in column (2) of the said Table. 

I 2 

State Government The Government of the State of Haryana. 
Punjab Slate or Stale of . Slate of Haryana. 
Punjab except in skction 
1 of Ihe Act. 

, ,  .. 

State Agricullural Haryana Slate Agricultural 
Marketing Board Marketing Board. 

1. Clausc (p) deleted by the Punjab Slate Agricultural Markeling Board and 
Marketing Cornmiltees (Rcconstir~ilion and Rcorganisa t ion), Order, 1969. 

2.  Clause ( 1 )  added by ibid. 
3 .  Section 2-A added'by the Punjnb Stale Agriculiural Marketing Board and 

Markeling Committees (Reconstitution and Reorganisa~ion), Order, 1969. 
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State 3. (1)  The Stare Government may, for exercising the powers 
conferred on and performing the functions and duties assigncd to the 

Marketing 
Board Board by of under this Act. establish and constitute a Stetc Agricultural 

cons tituiion, ~ a r k e t i n ~  ~ o a r d ,  consisting of '[a chairman '(and a Chief Adminisbator, 
powers and who shall be an-officer ofthe rank of the Head of the Department,) tq be 
duties. nominated by the State Government and '[eleven othermembers of whom 

four shall be officials and seven non-officials] to be nominated by the 
Staa Government in the following manner :- . -. - . 

3[ (n)  oficial members' shdl includc thc Director a~ld three 
officials; . one representing the  Agriculture 

,. Department, the second-representing the Co-operative 
,Depariment and the. third representing the Animal 

I .-. Husbandry Depart men t ;] 

(b )  o f , h  non-official members :- 
, , 

' [ ( i )  one shall be producer member of Committees ; 

one shall be member of the other registered 
organisalions of the farmers ; 

(iii) one shall be piogreksive of thc Stuo of 
Haryana ; 

, . . I  

( i v )  one shall be form'rlmbn~'such persons licensed 
, under sectibn 16 a< ire irkrnbe; of the cornmi ttee; 
S[x. X XI 

,(?) onc representing Co-operative Societied; 

6 { ( v i )  one shall be amongest the persons licensed under 
seclion 10 ; and 

.- . - 

(vii) one representing Panchayat $amities.] 

I. Substi~ured for the words "fifeen other members of wham four shall be 
oficials and five non-officials" by Haryana Act 32 or 1973. 

2. Insened by Hmyana Act 28 of 1980. 
3. Substiluted for clause (a) of sub-section ( 1 )  of section 3 by Punjab Act 40 of 

1963. 
4. Substituted by the Punjab Sra~c Agricultural Marketing Board and Markcring 

committees (Reconsritulion and Reoreanisation), Order. 1969. 
, , 

5 .  Omittcd by IIaryarla Acl 32 ul 1373. 
' .  

6. lnsened by ibid, " 
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[(2) The Director shall IE the ex-oficio Secretary of the Board.] 

'v3) The Board shall be a body corporate as well as a local 

L. 
authority by the name of the State Agricultural Marketing Board having 
perpetual succession and a common seal, and shall by the said name sue 
and be sued, and shall, subject to the provisions of this Act, be competent 
to aipuire and hold property both movable or irnhovab1e;to lease, sell or 
othenvise transfer any movable or immovable property which may have, 
become vested in or been acquired by it, and to contract and to do all 
other things necessary for the purposes of this Act.] 

3[(4)   he non-official members of the Board shall hold office 
during thc pleasure of the State Government ; provided that their term of 
office shall not exceed three years.), 

(5) No person shall be eligible to become a member of the 
Board who- 

(a) does not ordinarily reside within the '[State of Haqana] 
9 

{,) is below -twenty-five-years of age ; 

Id) is of unsound mind ; or 

(e) has been decl xed as j nsolven t or sentenced by a mi mind 
court, whether withinor outside the '[state of ~ a r y a n a ]  

- , for an offcnce involving moral 
turpitude : 

6provided that the disqualification incurred under,- 

' ( i )  [* * * * * '* + 
. . "1 

I .  Substituted for sub-section (2) by Punjab Act 40 of 1963. 
2. Substituted by Haryana Act 4 of 1972. 
3. Inserted by Haryana Act 4 of 1980 and further substituted by Haryana Act 24 of 

1988. 
4.' Omitted by Haryana Act 2 of 1989. 
5 .  Subs~ilured for the Words 'Tunjab State" by the Punjab Sratc Agricultural 

Marketing Board and Marketing Committees (Reconsti~ution and 
Reorganisation) Order, 1969. 

6.  Substituled for proviso lo sub-section ( 5 )  or section 3 by Ilaryana Act 30 
of 1971. 



AGRICULTURAL PRODUCE MARKETS [1961. : Pb. Act 23 

(ii) clause (e), on the ground of a senrence by a criminal 
court, shall not apply after the expiry of four years From 
the date on-which the sentence has expired. J 

(6) A memberoftheBoardmay'resignfrom membershipby 
tendering his resignation to the State Government through the c h i m a n  
of theBoard and-the &at of such member shall become vacanr on the date 
of acceptance of his esignation : 

. , 

'[Provided that thc Chairman Z(and the Chief Administrator) of 
the Board may resign by tendering his resignation to the S kite Government.] 

' [ (7A)  Whenever any member of the Board dies, resigns, ceases 
to residc within the State of Haryana or othenvise becomes incapable of 
acting as a member fo the Board 5(or any vacancy occurs otherwise) the 
State Government may appoint another member in his place in the manner 
as privided in sub-section ( I )  to whichever category the vacating member 
belongs : 

Providcd that the term of officc of the rncmber so appointed 
shall expire on the same date as the term of office of the vacating member 
would have expired had h e  latter hdd office for the full period allowed 
under sub-section (Q).]. A 

(8) The,Stare ~ove&bent  shall exercise superintendence and 
control over the~oard-andiis o'fficen and may call for such information 
as i t  may deem necessary and, in the event of 11s being satisfiedthat the 
Board is not functioning properly or is abusing its powers or is guilty of 
corruption or mismanagement, it may suspend the Board and, till such 
time as a new Board is constituted makc such arrangements for the exercise 
of the functions of the Board as i t  may think fit : 

Provided that the Board shdI be constituted within six months from 
the date of its suspension. 

1. Proviso to sub-section (6) of seclion 3 zdded by Punjab Act 40 of 1963. 

2. Jnsefled by Haryana ACL 23 of 1980. 

3. Ornilled by Haryana ACI 2 of 1989. 

3. Inserted by Haryana Ac123 of 1986. 

5. Insened by Haryana Acl2 of 1383. 



, , 
' 

(9) ; The Board shall exercise superintendence and control over 
-' . ke c0-&&: . . . '. '-. '--,-, ' , .  . , . , - ,. ', y',LmC . : . i . ,  - .  , . 

- ',>,,!,,' 
'[(lo) The State Government, the Deputy Commissioner;~ub- 

Divisiopal.,Officer (Civil)-(the ~ h & m a n ,  . . _.  the ,Chief -Administrator) or 
Secre,taq of, the ~ o a n i  or any ... other . officer . ,  , , bf , the ~ o a i c i  ,.: iuthod .!.. sed in 
this bahalf by the may . call-for . .. .. any , ! !  informauon orreturn relating to 
agricul turd produce from a Committee or godowriik&r br dher 
functionaries and shall, have ,the power to. inspect the records and 
accounts of a Committee and-stock and accounts of  any godown-keeper 
or other functionaries for that purpose.] . , ! .. 

(13) Subject to mles made under. this Act, an estimate of the 
annual income and expenditure of the Board for the ensuing year shall 
be prepared and p a d b y  h e  Board andsubmittkd every year for 
sanction of the Stare Government not later the prescribed date. The 
State Gov-ernment shall sanction and return the budget within two 
months from the date of the receipt thereof. If it is not received within 
two months, it shall be presumed to have been sanctioned. 

(14) Subject to rules made under this Act, the Board may, 
with the approval of the State Government, frame bye-laws for- 

(a)' regulating the transaction of business at its 
meetings ; 

(b )  the assignment of duties and poweres of the Board to 
, its Chairman, Secrehy or persons employed by it ; 

and 

{c) such other matters as may be prescribed. 

(15) 3pour] members shall constitute a quorum at a meeting 
., of the Bo,ard 1. - . . 

- - - -  - - -  - .  .. . - ... - -  - ,  

I .  Sbbstituted by Act. 21 of -1973 and further-substituted by Haryana 
- b -  

, . , . ,  .. . . . 
Act 28 of 1980. - , .  , 

' 2. Omitted bjr ~ar$in$ ~ = t  21 i f  1973. , - - , 
, . ; ;;,;,,L. -. ,: .> ' 

3. substituted for Ihe word "Seven 'by th~&njab S& khcultural -Markering 
, ,Board.and:Marketing Committees (Reconstitution and ,Reocganisation). 

Order. 1969. : . , ' I :  , .  . . .  ,., . 
I _ _ _  ' 



.= :. :, . ,: Pmv-ided.that if[-&meetipg-js a d j o ~ y e d f o p v q t  of quosum, no 
quarum shall be-necessary at the next meeling called for.uzpsacting he 

,,, . 1 , # ~ /  .. ., : 
sameppfj?es;s. , ,,. . . . # <  ..;! d L .  .: I :\,.- j ::; ":,:\\g n - ! < j ;  ,:j:., - .,-r: ::L. : . . :> . . I  : : 9 .< : 1 . - .  .- . 4 . .<. . . 
, -. . - , , , ,  - " '. ' . " - ?  ,,: r - n r ; " l  +;-,.-\ 

( lb) '  All 'duk;sticifiitins'bjif& -aJ h&ting of!the~~b&d~shall .be 
; ,  " - '11.; j)"'.. , ,  ,;,; .. . - . a , >  ...,bnJ 

dethjrted'by I ',. , .; '!;!-I-. $-maJbnldnty : . TI' , --.,, dvotis'of . . . . . ,. , - tI$ inembers per&nt'andvotingad, 'iicase of equ&tybt Chai&an'~ay ex&j& i;t&'tibgv6te: 
% ' -  < , -  - -  , 2 .  L * .  - ,  ,-, ' . , ,  . I ,  , .. I . - ,  . . . ,  - - - ,  , , .  

, ...,, .( . '  . - 
:,- , 

' " ff7). i'i) ~ h c  slate ~bvehrrient hdydeleiate to the ~oador ; r s  
[~hiirrirari]; chief A'dministratirr]; -OF Seci=iny, any of the powers 

conferred on it or under this AC t; arid - ,  . 
A,,! , ' , ! ,  '.! . - ' , , / ' : , : .  

(ii) [he Board may, under intimation td Government, 
delegate any of j ts powers to -'its '[Chairman, Chief Administrator], 
Secretary, or any of its officers. , .  

, . - i: . 
(18) Theheadquarters of the ~ o a r d  shill be located at a place . , 

to be determinedby the State Governrncnt. 
, , ,  

(19)- NO act orpm$diigofthe~oard shall be invalidby reason 
d y  of Iheexistence of any v,acancy , ,  , among its members or any defact in 
lhe constitution thereof. 

. , j ,  

Execution of Z[3A.'"(l) Every contract entered, into by the Board shall be in 
contractsby ,writing andshall besignedon behalf of theBoardby  thechief 
Board. Administrator or any Group A Oficer of the Board duly authorised by 

him in this behalf and shall be sealed with the c o ~ o n  seal of the Board. 
. . - -  , 

. - .  (2j No contract other than a con~gdt executed as provided in 
sub-section (I) shall be binding on the Board.] , ' ' 

. , ' ,Qd , , 
.... - 
. . . 1: -s&~(.ilu<d,for he wok d-n'Cljiiir,man''. by$e- Fuqjab Act 40 of 1953 and 

further substitu~ed by ~ & ~ a n a  Act 28 of  '19h0. ' ' 

- .I,.. . 
: , - ,:,! 

2. Secrion 3-A added by Hqana,Act  4 ofi1972, , q d o n  3 fitrther s.ubsrimtd by 
, . ..,. : - .  , H q a n a  Aci 38 of 1980 +d fur[hc~ subsdhted bcy~&ana dit-2 of 1989. - .  J - .  . . . . '  , I > ,  , . , - % ,  -1  . , . -I m .: ,;, .re, :,. - 

' "Y?Seiri& b'omined by Haryarra Act 22 of ,1927 and shall always:.beideemcd 10 
hnvc been omitted. I..,-)-,. : , - :, . 
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5. The State Government may, by notification, declace its intention NotZcatioa of 
of 'ekeicisifig. iontrol, ovkrthe' purkhaser, !sal&:storage .anif pr6iessing of intention of 

~~~~1~ prodice; : ~ d . i n ;  -Gjmdy .yLspei:&d ;the: iexercising 
c o n ~ o l  over 

n&ficati~hSuch'nbtifica~on shall: statelhat anpobj&tiont~rsuggestions: purchase, a l e ,  
which:may'be dckived~by-he Sfate. Goveinmcnt! Within .a' pcriod:of not-. storege and 
less tbanthirty- days to be specified-in.the notification, \;rill be considered. .processing of 

- ,  . , . - , . . : . , ,  ...,. ' : - . ,  - . 
, . I  . . ,.( I , :;!I,;,. ;.:.I.: , : r l I , J  ~;;;;; ,. , 4 !  ; : i ,; . .. , . ' I - - ,  y:..-l: I .  agricultural 

L , :;!?;; !.?'!' 
. . - . . ,  . - -  , r 

. .  . , :  -. , ' , 
, produce in 

specified 
. .,. ., , 2 ,.. ! ,  ! . , :!: ; -, ,::! - -' - . . ,. . areas. . , ,,,..- .' ..., ' - : . , -,r ' .  , ., ; .  : :  *-.<.- ;;; - .,; # 

6. ' (j) Mtei the ex$iry' ef'ththe period lpecifieh inthe ndtifi&ttion ~eclaration of 
- ,-... ,,.;, ; '  , - , . , , ! d . r , , ,  I , :  ' - 

- '  , ' ' 1  ' - ui;der sechon > ,  *. , '5 . and;dTer considering s ~ c h ~ o b ~ e c ~ o n s  'and suggestioris &+notified 
: , ' - I  "' 

ma; be &&ed b G e  ikk expiry oi su~~lperi id ,  the state ~ o v i r n i i e t  market area. , 

. , , , : ,  - 

may, by notification and in any other manner that may 'bk'breskribed; 
declare, the, %a notified ynde~ .seqtion 5 or, any portipn t h e ~ o f  to be a 
n~tifiedmarke~area for aepypow of &is~ct-inrespect,of rhq agricgltural 
produce notified un&rdsectjon, 5;or:ey part- thereof. , , , , 

; - 

'[PI * - * ' -  - * -  * * *I 

. (4). For the removal of, doubts, i t  is hereby declared that a 
notification published in the Official Gazette under: this ., ... section or section 
5 shall have full force and effect notwithstanding any omission to publish, 
or any irregularity or defect in the publication of, a notification under this 
section,or under section 5 as the case may be. 

. ;! 2[6A. ( I )  .The State-Government may,,by notjfication; declare its Notificarion of 
, . intentiony ,...; . . , - :  d.. I... . . 8 ,  .. . '  . ..i' , .. , , : . ,  . . - . : intcntioh lo , 

alter limik of 
(i) LO alter h e  limits of a market area by including th&in or to : ,,, : 

. . 
:: - # .  I . -d: .d. i i :  s..: -!any,other &-in theivicinity ,thereof or by excluding a ~ l g a m a i e ~ r  

to spat ui, ': - ' I ;  

,-#-. / ' . .;;:. :: :...- -,(-:therefrom ayarea  cqmpised therein ; or 
markets &&as. ; 

. , ,.- ,; : 1 - , ,  . ,  
' .:. . 

(ii) to amatgamate two or more maiEet ireas and constitute . ... , , . , A , , ,  I , , ! -  

ri:- . ' .  .,.;;I;:!.. -.o~e.Comfnitteetherefor;;or,!::ii ..; crs; ;!(: ,:,. 

. . _ . . , - - .  , . : r. ,c!c - , : . , , . .  - 
2. ' . .  I . . - - .. ,., ,: !! !:::" c:, -:!.>;!; !';!FL F!) ,:::'., -,I. 

(iiij 'to sp11t up a rnarke t .area and to: constitute two or more c : . , ;,, 
, :  . I -  J 

Committees therefor. 



.- . 
' > - . '  , ' t i  ,a ,. ',I- I .. - 

- .  I .  _ .  ' 
\ c: . .  . ;  . . ..I 
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, : . . . . ' , - 1 ' 4  ' I ...,' 
. , .  r ;- ; -; -,> ,, '. - , - ,-, , . .' ,- . , . q ;  ' , .. . , "  , ' . t  ,. . . . 

'. I .- . _ ( .  , . .  (2j : Every,notification issued under sub section ( I )  shall,define 
,;:7.:: 

, , . .?k ,  .,-: thelimitsof which it intended to beincludedin orexolude@hm 
:'" "a market-; m.ofith&arket*a..intended to.. be:rnalgamatediinto one,; r .  : -.: :;!:,; : , ,  .- . , -  .. . 

. .. ,.  ., 'oraftheareaof:~hofthem&tshtmdedto beconstitutedafterspliting - .. - 

.; - .. .-up.an existing market area,,ak the case may,be,.and shall also specify the. 
. . :.. - - - -period which shall not be less than thirty days within which objections, if 

- '  I '  any, shall be received by the State Governmefit.] 
, I .  + 

Procedure .? - '  . 6B.(I) Any inhabitantofthemarketareaoroftheareasaf~ected 
Nbsequent by the notification issued under su.b-section (1) of section 6A may, if he 
notification , , '  

under section objects;& anything containedih.ertiin, submit his objections in t writing .:!- . - :..: to 
6A. the State ~oveqnr&nt within'&= per&d spkifiCd for this purpose in the, 

sidnotikcatiori. - - .  - , , .. .- .. , I .  I ' - 
.. . . . : .  

I , f2) When the period specified in: the said notification has 
expired and the s tafe'~ovemment has- corisidedd and passed orders on 
such objections as may have been submitted to it within he'said period, 
the State Government may, by notification,- 

(u) include the area or any part thereof in the market area 
or exclude it therefrom ; or 

' j b )  cons!itute a ncy  committee far the market area 
ealgamated ; or 

(cJ split up an existing market area andconstitute two or 
more Committees for such areas, as the case may be. 

Power of State 6C. Where anotification under section 6B has been issued the State 
Government to 
issue conse-. . Government may make such consequential orders as it may deem f i r  in 
quentii-brder respect of-- : I :, . .:, . , 

with respect to 
constitgtio,n,, . -(a) the constitution of the Committee for the altered area 
etc. .of . I: - - where an"area8 hasbeen !included in or excluded from 
Committeeon , market ?a ; , . 

' , -. ->: ' ",' . ,-  > .  , b i i '  . alteration of 
limits, (b) dissolution of theexisting Committee which have been 
amalgation of 

. . - .  , 
- ,  

amalgamated . . , (  and . the cons tirution of the new Committee 
spl ihg up. . , . . .  . .:. 

' therefor ;' , . I ,  . . 
- , -  . : ., L '  

- ,  - . -  . . . . . .  , - -. . . , .- -. 
(c) the dissolution of thaomrnittee split up and the 

constitution of the Committees established in its place 
thereafter and matters ancilliary thereto. 
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dD. Where anotification under section 6B has k e n  issued excluding Effect of 

any area from the! market --;and includingm y such ,sea in my:other alteration of 
limits. ' market area theBtge G o v h e n r  shall after c.onsti tutingthe C g e - g e . e  , . ,. 

frame a scheme to determine what portion of the assets ando.~erprgprti,q ., 

vested in one C a m n j i F  shall vest in the other ~ o m A t t e e  and in what 
manner ,.. . : .  ,. the . :, babidti& , . . .! - , . , of ., the . c&&ttqs shall& l;pp*rtione.d between the 

. . : 3 ' L  : I  I . .  . , . , ; ; 7 , -  

two Cornmine+ and such scheme shall cme'intofofce on the date of 
.. i i  the .official Ggzeki. < ., 

- . 1 1 .  
. I  . . . ,  

6E. On the issueiof a notification under section 6B constituting a EEcct of 
new Committee for the market ,areas amalgamated the following amalgamation. 
consequencies . .  shall, . .. ensu-e,, , namely- . .  

, - - ,  - 
, 8 ,  

.. (a) all the property under the .control of a Committee 
immedialely before b e  date of amalgamation including 
,funds shall be the property and fund of the new 
committee; 

(b) the staff of the Commmittees of the amalgamated market 
areas shall, until otherwise ordered by the State 
Government in accordance with the provisions of the 
Act, be continued and deemed to be the staff appointed 
by the new Comrnirtee ; 

(c) all rules, bye-laws, orders and notifications in force 
. in the area of the Committees amalgamated 

immediately before the date of amalgamation shall, 
except the-rules, bye-laws, orders and notifications 
in respect of such matters, as may be specified by rhe 
State ~overnment by notification issued in that behalf 
stand repealed and the rules,' bye-laws, orders, and 
notifiction in respect of matters specified therein shall 

, ,operate, throughout the area of new Committee until1 
altered, amended or cancelled in accordance with the 
provisions of this Act ; , 

(dl any right, privilege, obligation or liability acqu-ued, 
accured or incurred by the Committees amalgamated 
shall be deemed to be the right, privilege, obligation 

. -  . 
or-liability acquired: accrued or incurred by thenew. 

, , , . / &  -n&, . ,  . , 
, ,  . ' . I; , .. - I '-' , 

..: , : .  
, . . , 

. .. 
3 , - 8 : , .. 

.I. + .  
, - . . -  

, . \. . ,  . .  . .: . 
p i  .. . ,,.,' 

, A,.,. . , 



; ( b  - !.. 

Effect: of . - , r- 
7 . .  

spfitting up- 

Appointment 
of assels and 
liabilities of 
Committee 
spli I up. 

Suits by or 
agakt  new 
Committee. 

Saving as to 

existing 
employees of 
Cornminee or 
Copmiltees 
amlgmated or 
spilit up. 

33 2 J , ' . , l :g-PLl%! :i.:)l,y2.1j: 1 1 t, >;,i:' ; i J 2 , , C T  ,, . .- : : Y, .,:tiL ,<2 : [ i ,  c1 i 
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. . d .  . . ,Id ;:;; 1 ;;,j IS;: : qr , , ;: : ; j ~ : ? i y ~ ' j  
. . 

" .  . -  ;-6F;-:0n the~is~u~of;no~ificatiori'under~secti~~6B;splitting:up ar 
'.. . . 
' mark& :ar%ir-inb;tkb or more m&et &es;ihe folldiking crnsequencie~ . 
sh~~~ns~~.,:,~m~ly>~::~,: : -:,! : - , j ' .  , . . - . . .  . 

. !,  , ,  . -  . , .!' (!,,/I , T r . . : , .  . : - ,, , , : 1 - c  , ; ; .  r.,;3. ..-- - . - . 

.lo) -all rules, bye-l-laws '&id *id&in forcehlnie.ar=aof the' 
, ' , . -? :jr , . , , ,. ! , , r, .. <. !;an; , , . . .:r;;;cr-* . 

- " ,  , .;, o~*~;&comrmm jmm4iate1j &&]gitikmsrket:&a , 
- . .  _ , : .  . 

, . , 8  , '. , :,.. , <,..-: '.-. , ' , , . ': . , 
of such Cbhihinix e split up,, shd! cohidie to be . , 
inforce in the areas comprikd'iii ihe'riew ~omminees ' 

. - ..,. , . unti I, altered, ,amendedbr cancelledin accordance with 
- .  . , . .  

A < ' .the p ~ v i ~ i o n s  of this Act; * .  , . '; - .  . 
. . . . I : -- ,-,- , I .  J : a  

:.,, - 1 ;  . #  
(b)  all property vestid ii.iheorigina1 ~0ih&tt~k'61ia11:~ 

- 
. . subject-ro any orders of the State-Govcmment be held 

and expended bj. the Boaid for the-purposes of the 
' 

aras of thexewly cohs ti tuted Committees. 

6G, (1)  The assets and liabilities of Committee of the original 
market area shall in accordance with the provisions of the Act be 
appointed b y  the- State Government between several Committees of 
t he  new market areas newly constiruted. 

(2) The staff of'the ~ o m h t t e b  of the original market area 
shall be absorbed by the ~omrnit tecs~newl~  'constituted, in accordance 
with the orders of the Board issued in this behalf. 

6H: ( l j  The Committee or Committees of the new market area 
or areas shall be deemed tp be the ~ ~ r e s e n t a t i ~ e  of the original 
Committee or Committees for the purpo~cs of suing or being sued or 
for continuing pending suits or by d; ngainst the Committee 
or ~&nittees, , , of [he original market &es of areas. 

. . , - , .  , '  , I ,  ' 

- 2 If any dispute arises between the Committees as regards 
their respective liability or claim under,,a decree-or order the matter 
shall be referred to the State Government whose decisjon shall be final. 

6I. When under section 6B; a iiew ~omm'ittee:is constituted by 
amalgqation of two or m o p  Committees qr, where two or more new 
~ommitrecs.,ac.oonstit~t@~b~ spljttivg ,up of]? existing Cornmi ttee, 
the;pay and .allowances; pension and retirement benefits, if any, of all 
emplo y ~ s  of the C o m i ~ t s :  p~ C~rnqfi~tees amalgamated , or split up 
shall be the pay and allowances, pension 4dirqircment benefits as in 
force immediately before the date of amalgamation or splitting up, as 
the case may be.] 



; , ,;,,'>-! , < r -- ::, 7 L , ; - - '  -.,I;! - -,";.-* , .,., 4 , -  ..,, -;..,. - 
7:''(1f'~~dreachnotifiedin~~~k~ fhek&d4bkone . c,:,,5 principal D c c l d o n  of 

market yard and one or more sub-market a k i - a ~ n i a ~  be necessary. market yards. 
, .,:!, ,? . r l  - - :-I - -  . ( z ~ ~ . ~ ~  Stat= ~ o v ~ ~ - m e n t  mayiby.aoiificaii;n, declare any 

. .  , 
, . ? , ,  

e i i ~ l o ~ ;  bii ldin~di lkality ii'iny ibtifi&h&kitarea to k principal 
k k e t  Y k d  for thcVkiaii*d , . - oth&fencloiures, buildings or localties to be 

l . . ~ ! . ' ! ,  one or more su b-rnarkef$rrdi'fdr did 'area. 
-: , (!j F- . ; I ,  rom-hk' d a b o f  -isshe of notification under section 6 or Control of sale 

from .siigd latei'dik&~is hhj; bk siekified therein, nb person', llnless and p u r c k c  

exempted by rules made under this A d ,  shall. either for himself or on aMc*ml 
produce. behalf~€anotherperson,qr~theStateGo~e,~ment,~within~henotified , .. .:I:I 

harket &&b, es~bl i ihbr . .  A . continue . , .  , or ahpw ro be cbisnued any place , ,. 

for tbc pbrchagk, sale, storage and procesiing of the agricultural produce . .  

. - 

or purchase, sell, store or process such agricultural produck excep'iunder * ' 

a licence granted in accordance with the provisions of this Act, the rules 
, L I  

and bye-laks made rhereunder-and thc conditions specified in ;he licence. 
- 1 .  i 

a .  
. , 

(2) From the date .on which the-State Government has, by a 
notification under section.7, declaredbany place to be a principal or sub- 
market yard, no person, ,Municipal committee, Panchayat, Panchayat : 

S amiti or any other local authority, notwithstanding anything contained 
in sub-section ( I )  or in  any enactment relating to such Municiapl 
Cornmi ttee, Panchayat ~ a m i i t i ,  ~ a r i c h a ~ a t  or lacal authoriry, shall be 
competent to set up, establish or continue or all* to be conhnued &y 
place within a distance of f~v~kilumeiies from ihe outer liniits of such 
market yard far the and salt of any a&wltunl prodbce : 

. , - . , - . , 

-. Provided that nothing herein contained shall apply to the sale of 
agricultural produce stored in a cold-storage or processed and kept .in a 
factory. . .- . , , ,  . . 

3 Nothing'contained in sub.-sections ( I )  and ( 2 )  shall-apply 
- , , , f , ! r  . . , ,  - . ,  , -  -. . E. 

. 
, . . . . .I .' . .'. ' . " . :  - : ... . -7  ,: ;; 5: : .  - . - -  

(b) the purchmi:by a .person from !I- 'any . . 'person .._. of any 
i i , b z , '  I ,  , .  ..- . :-. . "I: . . agric,~~ltural , , J , produce t , ,  ,for . T i . ,  his pn -.,: vate 'conspmp ;,.:.::. ,...,!!. tion , , , ; 

, I - -  1 .  Substimi& ~y.~aryad*.A;i;~j;#;f;i'gjj:.h~<-m&t~lj~Sti'trit&,~y Hqana 

Act 21 d 1975. 



.:' ,, & -  

(c). the sale or purchase of agric.ultural produce through retail ., LC-,. - , ,,,. . . .. :. . . J m .  

, . ,- .*- ' L  -. ,, -:- . - -... .- .  , - . . -. - : b - 2  1 .s*;qd .. .. . .., !. y5;i. . -  , . . - .  , ...- , 
. . :-,Id) f h ~  stqrag? or the. sale of hypothecated agricultural ".:r 2 . .  . .,. . . . - . . . .  

. ,  . . . ,  - - , ,piiduck . . ,  by a schedule bank or.yarehquse csrabli* 
under the ~ G ~ h ? u s , i &  q ~ ~ r p ~ r a t i ~ n ~  . ..... Act, .. I;, 1962,or.the ,, ,.- ,.', 

punjab warehpu;es, . I  A C  I . ,  1957.. . J 3 !  .. . . . , . . , , . .. 11. - . 

. . (4) , The State Siovernment may, for qasqns I . to recorded in 
.writing, exempt any class of dealers from the provision of sub-sections 
lllmd(2j.l , , : . I  , , - i 

AuGonW - 9. [The Cheif ~dininistrator] or 'Gy other dfficerhth~riked~b~ 
whom him in writing in this behalf shall be the authority for g i k t i ~ g  licences 
applications 

requiied undei2[s&on 8.1 , . for grant of . .  
licences are to 
be mde. 

Application Tor 3[I0. (1) Any person may apply to authority specified in 
licences fees .section 9 for a licence which may be granted for such period, i n  such 
to be paid and 
cancellation or form, on such conditions and on payrnent'of such fees nor exceeding 
-ension of one hundred rupees and such security not exceeding five hundred rupees, 

as may be prescribed : licences. 

Providcd that if any person carrying on any business of the nature 
specified in sub-section (i)of section 8 in a notified market area on 
the date of issue of notificatian under sub-section (1) of section 6 fails 
to apply for a licence on or before the date specified therein for 
obtaining licence, the proper authority may, before a licence is issued, 
impose on him such penalty not exceeding one hundred rupees as may 
be prescibed.1 

(2) '[The Chief Administraror or any other officer, 
authorised by him, in writing, in this, behlafl may, on being satisfied 
that 5[the licence has been obtiiined through wilful misrepresentation 
or. fraud or] there has been a ,breach of any of the conditions specified 

, . , . 

I .  Spbslitured, for tbe,w20rd "Chaiqan of the Board" by Punjab Act 40 of 
1963 md further subsrituld by Haryyy Act 38 of 1980. 

2. Substiturd €01 h e  word "section 6"- by'~&-yaha Act 21 of 1973. 
3. Subst$ured by Haryana Act 21 of 1973. . , . 
4 .  Inserted by ibid. ,.:, : .. , 

1 

I ,f3,-;, I 

5 .  ~ubstiiurhd h r  thk w&d'':'C&i&an.oi t h i  ~ & r d "  by Punjab Act 40 of 
-- i963Jin;d~fudi.e.r Suibsti njted.3~ W-ana-Ac t 3 8 of -1 980. , . ,  . .  . . .., .. .. . 2. .. ..! ;. 
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in a licence, by an order in writing, ,cancel or suspend such licence and 
may also direct that such licence shall not be renewedfor such e o d  not 
exceeding five months for the first breach and not exceeding nine months 

.. I for the second breach and not exceeding one year for every subsequent 
breach, as may be specified in that order : 

Provided that the Chairman of a Committee of the area concerned 
may under intimation to 'me Chief Adminisbator or any other officer, 
authorised by him in writing in this behalfl suspend a licence for a period 
not exceeding fifteen days : ' 

Provided further $at no such order shall be made without giving 
the licencee, an opportunity to show cause why such an order should not 
be made. 

(3) Iflhe Chief Adminiskatoror any other officer, authorised 
by him, in writing, in this behalfl after such enquiry as he may consider 
necessary, refuse a licence to a person who in his 
opinion- 

(a) isabenamidarfororapmerwitha~lypersontowhom 
a licence has hen =fused, or whose licence is cancelled 
or suspended under sub-section (2) for the period of 
such cancellation or suspension ; or 

(b) is convicted of an offence affecting the said person's 
integrity as a man of business within two years of 
such conviclion ; or, _ 

(c) is undisc harged insolvent: 

Provided that no such order shall be made without giving such 
person an opportunity to show cause why such an order should not be 
made. 

(4) Any person aggrieved by an order'made under this section 
may at any time within one month of the making thereof, appeal to the 
State Government if such order is passed by '[the Chief Administrator or 
any other officer, authorised by him, in writing, in this behalo and to 
'[the Chief Adminismtor or any other officer, authorised by him, in 
writing, in this behalf] if such order is passed by the Chairman of the 
C~l - l - lm i~ .  

1 .  Substituted for the word "Chairman of the Board" by Punjab Act 40 of 
1963 and further subsrimled by Hayana Act 38 of 1980. 
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Establishment 11. The State Govenunent shall by notification establish a market 
of market committee ,for every notified market area and shall specify its head 

. . Committee. qmn. . . - - 

, , 

'112. (1)' ~~ommi'tteeshaI~ do~sistofelievenornintee~lmembers Constitution of I , 

Committees. as the State Government may in each case determine, out of w horn one 
shall be an official appointed by the State Government : 

Provided that wherein a notified market area there is in existence a 
Co-operative Society, the Committee shall consist of rwelve or twenty 
members as the case may be.. 

, , 
(2) The remaining members shall be nohnated by the State 

. . 
~ovehment by notificakon as follows :- - ,  

(a) if the Comrnittce is to consist of eleven members, 
there sliall be , ndiigted- . 

, , 

, : .  

(i) seven members from &ongsi the of the 
notified'market area ; 

(ii) ' tyq members from amongst the persons licenced 
:under section 10 ; and , , .  , , .. 

. (iii) one- member from amongst .the person licenced 
' under section 13: ' , 'j 

- Provided that the members nominated under this clause shall 
include at least one person belonging to Scheduled Castes or Scheduled 
Tribes and one person belonging to the.Backward Classes, who are 
otherwise qualified to be nominatd, as members of the Committee ; 

(b] if the. Conupittee . . .  is to , consist . of twelve members, 
, .there shall be nominated, in addition to the members 

specified in clause (a), bne member representing the 
Co-operative Societies ; 

' (h) i f  the Committee is to consis\: ,, , of ninteen ... , members, 
there- shall :be nominated , 

(i)- twelve members from amongst the producers 
of the notified market area ; 

. m 

1.. Section 12 substituled by Haryana Act 25 of 1970 and h h e r  substituted 
by Haryana Act 13 of -1978 and furfher substituted byHhyana Act 10 of 

- 1979 and further substituled, by Haryaqa Act 19 of 1980. 
..I, . 
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(u) four member from amongst the persons licenced 
under section 10 ; and , ,  .. , , 

(iii) two me&& hrn amongst the persbns licenced 
under section 13 : 

, . 

Provided that the members nominated under this clause shall include 
at least two persons belonging , ,  . to ~chduied Castes or Scheduled Tribes 
and one person belonging td h e  ~ackw&' Class&, who are othemise 
qualified to be nominated as members of the Committee ; 

(d)  if the Committce is to consist o i  twenty memben,  the^ 
s h d  tx nominated, in'-addition to the m e m h  specified 
in cl&e (c),-one member ripresenting the ~woperati ve 
Sucieties : 

- , , .  
Provided that where, in' the case of sib-c~ause (iii) or clause (a)  or 

sub-clause (iii) of clause Id), there are-qo . , licenced under section 
13 or the number of such persons isless than those required to be 
nominakd, the deficiency shall be made up by nominating from amongst 
the persons lkenced under section 10. 

(3) No act done, or proceeding, taken, under this Act by the 
Committee . , ,-. shall be invalid merely on the ground- 

, ,  , 

(a)  of .any vacancy or detect i3 the constitution of the 
. . C~~fz'rAic~ ; OT . ,.; 

6 

(b )  of aiy' -defk t or irregukity. .ih' the nomination of a 
, . I . person acting asra member thereof ; or 

! 
I (c) of any defect v r  irregulakity in such act or proceeding 

not affecting the' merits of the case. 
. . ' :: 

(4)  Subject torulesmadeunderthis~~t,Lhedisqualifications 
specified in sub-section (5) of section 3 shall also apply for purposes 
of becoming a member of a Committee. 

. . 

(5)  The State Government shall .constitute Commj ttees in 
accordance with the provisiqnr ... of this kction: 

Provided that the State Government may, until such ~ornrnhees 
are constituted and their Chairman and Vice-chairman are l[nominated] 
in accordance with, the *visions of this Act- appoint such person or . .  , . . 

I .  - Substihllsd by Haryana Act 2- of ,1989. - 



Duties and 
Powers of 
Committee. 

76 AGRICULTUML PRODUCE MAFXKH [I951 : Pb. Act 

persons, as may be considered suitable in t h i s  behalf, to exercise the powers 
and perform the functions of such Committees. 

i3phmion.- For the purposes of the proviso to sub-section (5), 
any person or persons appointed by the State Government before the 
commencement, of the b j a b  Agricultural Produce Markets maria 
Amendment) AcL 1980, to kany'out the functions of a Commit& shall 
be deemed to be person or persons appointed by the State Government to 
exercise the powers and perform the functions of.-those Committees for 
which they were appointed.] 

13. ( ~ j  .It shall be the duty of a Committee,- 
, .  

(a) to enforce the provisions of th is  Act and the rules and 
bye-law s made thereunder in the notified market area 
and, when's0 q u i ~ d b y  the '1 * * * * *]Board, to 

, establish a &kket therein providing such facilities for 
. persons visiting in connection with the purchase, sale, 

storage, weighment and processing of agricultural 
produce concerned as! the I[* * * *] Board may from 

' hetotime&mt;!:l . - i b .  . 

Ib) to cohtro~ and regulate the admission to the market, to 
8 - 

' deremific ~li conditions for the use of the market and 
to prosecute or confiscare h e  agicultural produce 

' belonging, JO person trading without a valid licence ; 

(c) tb bring, prosecute or defend or aid in bringing, 
:pros~uting,ordefendngmysuit,action,proceeding, 
application 6 arbi-ka tion, on behalf of the Cornmilfee 
or omenvise when directed by the Board '[ * * * 
* * . *  *] . , 

(2) Every personLicensed under skrion 10 or section 13 
and every person exempted under 3[section 8) from taking out license, 
shall on demand by the Cornmitt& or any person authorised by it in 
this behalf furnish such in fdrmation and returns, as may bc necessary 
for proper enforcement of Act or the rules and bye-laws made 
thereunder. 

I .  The words ''Chaiy-+. of the" omiaed by Punjab Acr ,40 of 1963. 
2. The words "or the Chairman 0 t h  ~oard". omitted by %jab Act 40 of 

1963. 

3. Substituted for the "section 6" by Haryana Act 21 of 1973. 
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(3) Subject to suchdmla as the State Govenunent may make 
in this behalf, it shall be the duty of a Committee to issue licences to 
brokers, weighmen, m e a s k ,  surveyors, godown' keepers, and other 
functionaries for carrying on their occupation in the notified market area 
in respect of agticultural produce and to renew, suspend or cancel such 
licences: 

(4) No broker, weighman, measurer, surveyor, godown:kp 
or other func tionary shall, unless duly authoriscd by licence, carry on his 
occupation in a notified market area in respect of agriculhual produce: 

Provided that nothing in sub-sections (3 )  and (4) shall apply to a 
person carrying on the business of warehouseman who is licensed under 

. . 
the Punjab Warehouses Act, 1957 (Punjab Act No. 2 of 1958). 

'[I4 (1) Subject to the provisions of section 17, a nominated memkr T- of-office 

of a Conimittee shall hold office '[during the pleasure of the State of members. 
Government; provideii that his term of office shall not exceed three years 
from the date of his appointment.] 

(2) An outgoing member may, if otherwise qualified, be re 
nominated for another term of three years.] 

, , - . 

'@omination 
2115. 2 * '* * * * Y * * * *] I of Cbainnan 

and Vlce- 
0 -  

16. 4[(1) Every Com@ttee shall have a Chairman &d a Vice- 
Chairman. The Chairman shaU be S[nomina ted by the State Government] . 

from amongst the members who are producen and the Vicechairman 
shall k '[nominated by the State Government] horn amongst the members 
who are licencees under secrions 10 and 13.1 

6 [ ~ 0 ~ S O *  * ' *  n * ,  *. * * . * I .  : '  

- ,  
7 I 

'MZ) The Commi~tee may by a majority of two-thirds of thc total 
members, at ameeting specially convened for the p u p ,  pass a resolution 

. . 

1. Section 14 substitulcd by Hqana  Act 25 of 1970 and further substituted 
by Haryana Act 13 of 1978 and further substituted by Haryana Act 19 of 
1980 and M e r  substimted by Haryana Act 24 of 1988. 

2. O m i a  by Haryana Act 2 of 1989. 
3. Substimted by the Naryma Act 2 of 1989. 
4. Subslimtad by the Haryana Act IO of 1979. 
5. Substituted by the Haryana Act 24 of 1988. 
6. Proviso lo subsection ( 1 )  omitted by h e  Haqana Act 24 of 1988. 
7. Substituted by the Haryana Act 23 of 1972- 
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for the mm~val of Chairman' or Vice-chairman and any resolution so 
passed shal1 be subjext to the conhation by ,the Board. The office of the 
Chairman or ViMhainnan, as,the case may be, shall stand vacated from 
the date of such confirmati on.] 

Z[ld-A. ( * * * * * * " 11 
Filling of 17. ( I ) ,  Whenever any member dies, resigns, ceases to reside 
vacancies. pennan~tl jn the notified market area br becomes incapable of acting 

a member of a committee or any vacancy occurs throllgh .transfer 
* * * * * *] or othenvise, the State Government may appoint a E - 

member t o  fill. in such vacancy in, accordance with the provisions of 
. . .  . .  

sections 12: - - 
. , 

. . 
Provided -that the term of office of the member so appointed shall 

expire on the same date as the term of office of the* vacating member 
would have expired had the latter held office for the full period allowed , ,. 

under section 14. 3[ * * * * * * * * * * 1. 
(2):.: Should t h e 3  tate Government decide to raise the number 

of members of an existing Committee 4[from eleven to nineteen) the 
additional vacancies shall be filled in accordance with the provisions 
of sub-section (1 )  and the term of ofice of the additional members 
appointed shall be the unexpired portion of the tern of the existing 
members of the Committee. , ,  - 

.. . . . 

s[(3) If any vacancy occurs in the ofice .of the Chairman or 
Vice-Chairman of the Committee .as a result of death, resignation 
." ::' - -  : . .] or otherwise, the vacancy. shall, .be filled in. the manner 
provided in sub-section ( I )  of- section 16. , . .. , , .. , ,  , .. . 

(4) The Chairman or Vicechairman so '[nominated by the 
State Government] shall hold office only so long as the person in whose 
.place he is 7bomi2&=d. bj  the State Government] would have held 
office if the vacancy had not occurred.] .: , , 

2. S d o p  $-A, inserted !id=. the , ~ a r ~ i a  Act 23 of 1972. omitted vide he 
L ,  . . .  . 

~ a r ~ a n a - & t  2 of , .  1989. 

3. OmitEd by Haryana Act 23 of 1986. 
4. Substituted by Haryana Act 19 of 1980. 

5. Ins& by W a n a  Act 23 of 1972. 
' 

6. O~~+lted by Haryana ~ c t  2 df 1989. 
7. Substituted by ~ a y & a  Act-24of 1988. 
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18. Every Committee shall be a body corporate as welI as a Iocal horporatioa 

authodcj by such name as the state Govckent may specify in the of Commit- 
notification establishing it, shall have perpetual succession and a common tees- 

. .. seal may sue and be sued in its corporate name, and shall subject to the 
provisions of scction 32 be competent to acquire and hold property, both 
movable and ~ o v a b l e ,  to lease, sell or otherwise transfer any movable 
or immovable property which may have become vested in or hen acquired 
by it, and to contmct abd to do a l l  other things necessary for the purposes 

- .. , 

for which it is established : . . , .  . .  I , ,  

Provided that no committee shall permanently transfer any 
immovable property except in pursuance of a resolution passed at a 
meeting specially convened for, the .putpose by a majority, of not less 
than three fourth of the members ofthe Committee i d  pior apppyal 

- ,. 

of '[the Chief Administrator]. 

19, A Committee may appoint, one or more of its members or other Appoinmat 
to -be a sub-committee or to, be, aPcjoiqt committee or to be an of sub- 
adha: committee for the adminisrration f the sub-market yard,, for the committees 

and joint conduct of q y  work or f&npoaing on any matter and may delegate to cammineer 
such committee or any one or don of its membeR such of its powers or md dclcgs tion- 

... 
duties ai it thinks fit : . ' .  ! '  of powers. 

, '  \ 

Provided that when any such commitke is to consist of, or the 
of the  onk knit tee are delegat& to-one member the resolution shall operate 
only after it isduly approvedby,the2[* . . - .< * , * *]Board. . , 

. . . I  , 
. , 

)[20. - ( I )  There shall,b a ~ a r k e t i n ~  Service (hereinafter refen-ed ~nstitution of 
toastheService).Itshall consist oftheexi~tin~oficial~ ofthe~ohdand Marketing 
UIe Committees and such other officials as may hereafter be appointed by 
the Board on such .. terms'andconditions , - - 3 , ,  i'i may'deem fit, except class 
IV employees of the coimni&. The inembeis bf the Service shall be 

1 

deemed to have been appointed the ~ o a d  :- 

Provided that the officials of the Committees employed after the !.'- 

3,lst day of March, 1973 shall not be the members of the Senice . 
(2) The members of the Service shall be governed by the 

same tenns and conditions on which they are serving under the Board 
or the Committses till their terms and conditions are prescritd 

1. Substituted by Haryana Act. 38 of 1980. 

2. Tbe words ThChairmaa of he"  omitted by Punjab Act 40 of 2963. 
3. Substituted by Haryana A a  21 of 1973. 



. - 

. . - I  . .  . , . 
(3) T& integration of the officials in the Service shall be made 

in the manner prescribed. 

(4) The Board s h d  have the power,- 

(a) to determine the sh-ength of the Service and c a b  
thereof ; 

(b) to dekmk the smngth of the categories of the officials 
required by each Committee. 

. (5) The Board shall have the power to suspend, remove, dismiss 
or othenvise punish the officials in the Service : 

Proiided that the Committee shall have the power regarding 
the members of the Service engaged in managing affairs of the 
Committee to impose minor punishment like censure and stoppage of 
inamen t. 

(6) The Board shall have the power to fransfer any member of 
the Service anywhes within the Stite of Haryana. 

. ?, - . 
(7) ~e~~~ersc~ded,underthissectionon~~o&didand , . ,  

the Committee shall be ekercisth subject to &ch rules as may be made in 
this behalf by the State Government. 

Appoinbnent 20A. Subject to the rules made under this Act, every Commi~tee 
of class shall appoint such class N employees as may be. necessary for the 
e ~ 1 0 y c e 5 -  management of h e  market and pay them such salary and allowances 

as may be fixed by the Board and shall have the power to control and 
punish them.] 

Persons who 21. Every member and officer or servant of the Board or a 
, ,,> - 

are to be ' Committee shall be deemed to be'a public servant within the meaning 
deemed of section 21 of the h d i k  Penal Code. 
Servants within 
the meamgof . . .  I .  

section 21 of . , 

Tndian Penal 
code. 

Execution of 22. (1) Every contract entered into by a commit& shall be in 
Conhaerr- writing and shall be signed on behalf of the Committee by the Chairman 

or if, for any reason he is unable to act, by the Vice-Chairman, and two 
other members of the ~omrnittee' and shall be sealed with the common 
seal of the Committee. 



(2) No contract other than a conpct executed as provided in 
sub-sec tion (1) shall-be. binding on a ~ommitke. 

''[23.. KCommiwmay, subject to such rules as may be made by d k ,  
-' the State Governinnt in this behalf, levy on ad~valorcm basis fees on the 

agricultural produce 2p * * *3 'mught or sold or brought for procbsing 
by dealers] in the notified area at a rate not exceeding i[three rupees] for 

. , 

every one hundred rupees : 1 ,. 

4movided that, except in the case dfa~gricultural produce brought 
' ' I  for prccessingJ- 

' ,  , ,  , (0) no feeshall b e l e $ i a b l e i n ~ ~ @ t o f & ~ ~ s a c t i o n  

- ,. . i n  +hi& d=li&ry % theaacdiural bought .. , 
. or i01d.i~ nbt &tuidlly &dk';'and- , #  . . 

(6) a fee shall Ix leviable ,only on the parties to a &amaction 
in ~ h i c h d & ~ e ~ ~ s a c t u a l l y  made. J 

5[23A. ( 4 )  Notwithstanding anything contained in section 23, a Passing an 
dealer or licence may pass on the burden of fee paid by him under that burden of fee. 

, , 

s6tiori:and-he rules madethereu&.to the next purchaset or add the . , 

same towards the  cost of agricultural produce or the ,gbods processed or 
-mandactured out of , it. . : , : . . : , : .T  . . , 

(2) Whenever a dispute arises as to the passing on the burden 
of fee,o_r-.its a@ tion towatds, the cost .of agricultural produce or the goods 
processpi or manufactured out of it, it shall always be presumed, unless 
, - 
poked bther;iviii, that the bikden of the &e has been passed on ro the 
next purchaser or has been added tow&& the co=t of the agricultural 
produce or the goods processed or manufactured out of it-] 

. , , 1. Substituted by Haryaria Act 21 of 1973. ' '''.'. 

2. - Omirted by Baryana Act 5 of 1976- and further substituted by Hayaria Act 
10 of 1979. 

.,; ' ? - 
3. The words "one rupee and fifty paise" substituted for the words "'one rupee" 

by HaijSaa Act 10 of 1974 and die words "two r u p S b  substituted for the 
Vhrords "one rupee and bfrj- paise" by maria Act 17 of 1974 and further 
the- words "'three nipees" shall be deeqed to have been substituted with 
effect fmm 2nd day of ~ e ~ t e r n k r ,  lh7'for the words "two rupees" by 
Ehqana Act 22 af 1977. 

4. ~"bst ikrd by ~ary&ii'hA 5 if 1976 . k d  . furthk sobstiniied by Haryaaa 
; :,: ..:: . '  ' , 

Act LO of 1979. . ... . .L 

5 .  Insated by Haryana Act 28 of 1980. , .. 
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24. -Notwithstanding.anything to the contrary contained in the 
hnjab Municipal Act, 1911; '[and any other co-@nding.law for the 
time being in force] the,State Government may by notification direct that 

, .  , 
respect of such a g r i c u l h  produce, notified under section 6,  brought 

. J . . .  

or received within .notified market area, as may be specified in ,the 
notification, 46 +koi shall be payable by any person to a ~ & i b i ~ a l  

. <'i I 
~bmrnittei &rn siichdates may be spec'ifieh thekin. ,, ,: , , , -  - ;  ! , r e  - L. 

25. (1) All receipts .of .@e Boqd shall be credited to a fund to be - 
- ! 

called the ~ a r k e t i n ~  ~eve lo~ment  ~ u n d .  

, , '[(2 1 expend ture jncwed by the Board shall be defrayed 
from suchfuhd which shall J: &;,jp&tly ',I .bperaied upon by 3[the Chief 
~dministiaior] or the secretary ,andandany officer of the Board authorised 

:,!:,..-<,,,,, .., 

by the ~ o a r d  in this behalti". - 
: I .  , 'I . . I  F.. 

, . 
. , . , . '1: -:: ', ;, ' '- '' 

26.'  he Marketing . . .. ~eielo~rneht Fund shall, ,be u tilised for the 
. ' .  . I : 

following purposes :- 
I 

, , 

.. . , , , (i} . , ..: be& . .  . . .  mark@$ . . - .  of agricultural I ,  imddce - ,  . . , ;' . . - '  :I . I .  . l y . '  

( i i )  dmqketing of::agricultural .produce: ,on:.corgperagive 
.. . . , ,: ..hnes -;-.#; -. ; . , , .  , , . ,, , - , :,(:' ,: I. . , .  . , ,  - , . . ._. . -2 

(iii) collection and dissemination of markets ' iates and 
- ,  ,- ' , , news ; . .. -._ -, , . . -  '.. '.':',..,' , ,  - 

, , ,  - .,. . ' L  - 
, , , . , . ,, 1::. , I ,  . r - ; . - r .  : - : '  . 
. . ,, ! (v) .. imprqvements ,,!- iq the n&keti oiiheir reipectik 

. . I  ._ . .. , . I , . ' .  . . . , . 
notified . , \  . ) < ; I  market . ; :,, . .. . .  - T i .  

, . r ,. :-' . . ,, 

(ii) rnaintknance of the office of the Board land consbuc tion 

,- -+ and repair - . of - . its ... office buildings, , . rest-house - .  ... and staff 
quarters; ., -. . , . . . > .  . .  m :  

(iiii) gi king aid to fmanci'ally weak Committees in the shape 
of loans and grants ; . : :  

, . -  . ,  ,,;.:;:::,, - 
. , - ,  

. (v i i i )  payment of salary leavcallqwance, 'gratuity, 
, . comp'hssi onate dlowaqce, compensation for, injuries or 

a -  ' . . 
,.. death . . . ,resulting . .  ,. . from accidents while on duty, medical 

1. The words added by ;he Punjab State ~~ricl i lhlrai  ~ a r k e t i n ~ '  Board and 
Marke%g,~,-vy i";-yeco?,st itu ti095 . , --, and r-,- ~ear~anisihan) L> m,pr ,  .. ~ i d e r ,  . 1969- . .. . 

2. substituted by Haryana Act 21 of 1973. 
3. Substituted by Haryana Act 38 of- 1980. 

k ,  ,: ,=:,:,'; 
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/ , ,  aid, pension or provident fund to the persons employed 
. . ,  b y  he Board and, . l&vc, and pension contiibution to 

. . , I  . Gdvernment . __. I. .  . . servants , . . . . on deputation . .  ; : 
. 

(i4. travelling and other allowances to :the employees of 
the Board, its members and members of Advisory 
Committees; , , . I  ' - '  

L '  
. , I ,  -. 

8 , ,  . , 

(x) propaganda, demonsbation :and publicity, in favour of 
I .. . 

. - agricultural improvements ; !! 

(xi) production and betterment of agricultural produce ; 

(xii) meeting any legal expenses i n c d d  by the Board ; 

: '  ( i i i ]  iAparting education in maik&ng br agricy1ture ; 
I ; . . '  . ., , , :  : , 

~ ~ r o n s m c t i o n o f p d ~ w n s ;  , - -  - . ~, 

, -: '(4 ldans and advances to the'&mi~oy&s ; ' 

. I '  

(hi) exienses incurre8 in quditing3the ac'coints of the 
. . , ;- 

~ 0 i r d ; a I i d  ' . -  . '  

, - ,  . .  , .\C: 
m . . 

9 , . . > , . . '. r . .  - . - .  - : A ' !  , .. ' ..:. 
; (xyii) with , the previous..sanctipn , - .  .,. ;of . the . S& . .,. ~ o v e q & n t  

, - ;  
. .  . -9ther purpose, ,is calculated >o proAote ti:' 

interests of the ~ o & d  and the ~ k t t e e i  f [or 
, .. , 

the national or public interest] : 
. . :.- I L . . .  . ; , ,  :. . , ; -.. . r - .  ! " A , -  . ' , , 

Provide eat if fhe ,B D+,-decides . .,,. to give aid of more. than , , .  , 

five thousand m p ~ s  to a 'financially weak ~ o n & t t ~  under ;lause ... .. , . 

(vii), the prior approval of Ldc State (;bvemm&t 'ib s~6h;~ayment shall ,- - - , '  ' 

be0bt~i~ed.4: ' " ' 4 .  

' ?  . , 

, : '?' 

: , 27. ( I )  All moneys received by a Committee shall be paid into Market 
a fund to: be called the Market Committee Fund and al1 expenditure Committee 
incurred by the Committee under or far the purposes of this Act shall 
be defrayed out of such fund, and any surplus remaining after such 
expenditure . . hgs been . met shall, !x j,?v&ted -in such manner as may be 

m ' .. 

prescribed. 
, .. 

(2) (a) Every Committee s h d ,  out of its fund pay to the 
Board as contribution such percentage of iis income derived from 
lii&ce f&, marker fee and fines. levied by 'the Courts as is specified 
: , , . : I '  , ., 
below to defray . . expenses of . ,he . ... ifice cstablishrpbnts of the Board and 

1. The words "or-the national or public inkrest" added by Punjab. A t  23 of 
1962. . . , - -  

1 .  . - I .: 
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such other expenses in&& by it in the interest of the Committees 
generally and aiso pay to the State ~ o v e n h e n t  the cost of any special or 
additional staff employed by the ~tate'~overnment in consultation with 
the Committee for giving effect to the provisions of this Act in the notified I 

market area- 
, ,: !. , ,  ' 

(i) if the annual income of a 
Cornmi ttee does not exceed ' . . . , . 

Rs. 10,000 .. . ' [20 per cen turn] 

(i i)  if the annual income of a Committee 
, , exceeds Rs. 10,000 - . . 

on the Wt 10,000 .T .: , . ,  
. '[20 per cen turn) 

on the next 5,000 or part thereof - ' [25 per centurn] 

on the remaining income 
., d 

[30 per centumj 

(6) .The ..., . ,  State , Government shall determine, the cost of such 
specid or additional staff and-shall, whek'the stais employed for 
the purposes of more Committees than one, apportion such cost among 
the -~ommi~ees,concerned~ iii 'such manner as it -thinks fit.'Th= decision 
ofthe Stiti 04i;'erninknt deterihing -the amount payable by any 
corninittee s h a  &: find.ki': : : . ' - . ,  , .; .. . ,:.. , . ,. . 

I .  . . . .  . -  
, , , ,  , 

Purposes for 28. Subject to the'provisions of skdon27, theMirket Committee 
which me Funds shall be'kxpended for the: fdliiwing p u r p o ~ ~  -:. ., 
market . , : *  :;,, :,.;! .. ' - : ,->: . 

, I .  , 

Committee , ..(i), 8 > .. .!., , acquisi t i in of !sjtes f& tde-mark2 ;; ; " , . 
Funds msy be 
expended. - (ii) maintenance and improvement of the market ; 

(iii).  conbtruction and repair of buildings which are 
necessary for, the purposes of the market and for. the 
health, convenience and safety - of the persons using 

I .  . .  it ; . . ! . 

(iv) provisions and k ih ' t~~hce -o f  st~dard'&gi~hti  and 
measures ; . . 

(v) pay, leave allowances, gratuities, compassionate 
allo&hces and contributions towards leave 
allowances, compensation for injuries and death 

-- .: resulting from accidents-while on duty, mdical' aid, 

1. Substituted by Hagma Act 21 of 1973. 
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pension or provident fund of the persons employed by 
the comrni ttee ; 

(vi) payment of interest on loans that may be raised for 
purposes of the market and the provisions of a sinking 
fund in respect of such loans ; 

(vii) collection and dissemia~ion of icfomahon regarding 
all matters relating io crop statistics aqd marketing 
in respect of thc agrjcultural produce concerned ; 

.I  I 

. , 

(viii) providing cqmforts and facilities, such as shelter, 
shade, parking accommodation and water for, the 
persons draught cattle, vehicles and pack animals 
caming or hinghml~ght to the market or on conshdion 
or repair of ,  approach roads '[link Road] culverts, 
bridges and other such purposes ; 

(&) expenses incurred in the maintenance of the offices and 
' 

in auditing the accounts of the Committees ; 

(x) propaganda in favour of agricultural improvements and 
r f l r i f t  ; 

(x i i i )  imparting education in marketing or agriculture ; 

jriv) paymenls of tr&elling a d  other allowances ta the 
members and employees of the  Colurnirree as 
plqescliM ; 

(xv) loans and advances to the employees ; 

(mi) expenses of wd incidental LO elections ; md I 

(xvii! with the previous sanction of the Board. any other 
purpose which is calculated to promote the gcncral 
interests of the Commitrcc or thc notified market area, 
2[or with  the previous sanction of the State 
Government, any purpose calculated to promote the 
national or public interest.] 

1. Inserted by Haryana Act 2. of 1989. 

2. Added by Punjab Act 23 of 1962. 



Liability of 29. '(1) E&ry person shall be liable fW the loss, waste or 
member or misapplication of any money or orher praperty belonging to a Committee, 

of if such loss, waste or misspplication is proved tothe satisfaction of the 
,- Committees or 

h e  Board. Board to be the direct consequence of his neglect or misconduct in the ' 

performance of duties as a member or an employce of the Committee 
[or an omcia] managing t h ~  affairs of the Cornittee] and he may, after 

being given an opportunity by a *iten notice to show- cause why he 
should not be required to make- good the loss, be surcharged with the 

. .. , .. 
value af sirch property on the imoun t of such loss by the Board, and if the 
amount is not paid within one month from the expiry of thc pcriod of 
appeal premibed by the sub-section (3) it shall be recoverable as &ears 
oflandrevenue: - 

-Provided thar no such person sh* be called.upon to show cause 
after the expiry of a period of four from the occurrence of such loss 
.waste or misapplication or aftcr the c x p j .  of two y e m  from the time of 
his ceasing be a i ~ m b e r  bi iri employe l[or official] whichever expires 
first. 

(2) Every person shall be IiabIe for the loss, waste or 
misappliction of any money or other property belonging to the Board 
if s ~ c h  !~35, W Z S : ~  GC ~ ; = i ~ ; i p p ? c : o  is ? i ~ ~ C i i  :G the s z : i s f ~ g i ~ ~ ;  2rf t h ~  
S t a t e  Governmevl tr? he thk 4ire.r.t c ~ n s ~ . q ~ ~ e ~ c ~  nf his n~,gl.rc or 
misconduct in the performance of dutie.s as a member or an employee 
~f ik B~ard, and he mzy, after k i n g  given an opportuiiiiy by a w~itien 

.. , notice to- show cause why he should not be required ro make good the 
loss, be surcharged with the value of such propefly or the amount of 
such loss by theSStare Government and if the mount i s  not paid wirhin 
one it~oiiiii fram the cxpily s f  the pel-icid of apl;efil prescribed by 
sub-section (3) it shall. be recoverable as. arrears of land revenue : 

Provided that no such persori,shaIl be calied u?on to show cause 
' after the expiry of a period of four pears from the occurrence of such 
ioss, wasce ar misappiication or after the expiry of two years from the 
time of his ceasing to be a member or an employee, whichever expires 
first. 

. . 
(3) T h e  pepon . . against whom an order under sub-section ( 1 )  

or sub-section (2) is made may, within one month of rhc service of 

I .  lrrsa~ed by Ik-fan: Ai i  2: of 1973. 



1961 : Pb. Act 23 ] . . AGRICULTURAL PRODUCE MARKETS 
. - . . .  87 

such order, appeal to the State Government which shall have the power 
of coiifirming, modifying or disallowing the surcharge. 

30. No trade allowance,otherthan an aIIowancepermitted by rules NoTrade - orbyelawsmadeundertkisA~t,shallbemadeorreceivedi~.anotified Allowances 
permissible 

market aka by a$ person in any transaction in respect of the agricultural exccpl 
produe concerned h d  i b  Civil Court shall, in any suit or proceeding p c r s ~ ~ .  
arising out of any such transactibn, recognise any trade allowance not so 
permined : , . 

. . 

Provided that all market charges shdl  be paid by the buyer. 

- .31.-(1) NosuitshaIlbeinstitutedagainsttheBoardoraCommlittee Barofsuitin 
or any member or empIoyee th=f oar my person acting sndsr the direction of 

notice. cf my such Clcmmittee,, member or employcc for anythi~g donc or 
purporting to be done under this Act until the expiration of two months - - 

next aftera notice in writing, stating the cause of action, the nameand 
place of abode of dii intending plaintiff and the relief which he claims, 
has been in . . the case of the Board or a Committee delivered to him or left 
at its office, ad in'ihe ca&of any such member, employee or person as 
aforsaid, delivered-to him or left at his office or usual place of abode, and 
the plaint shall contain a statement that such notice has been so delivered 
Qr !~f! ,  

within six ~llonths from the date of the accrual of cause of action. 

32. (1 )  A. Cornmitee may, with the previous sanction of the Power to 

. I [*  *] Board raise the money required for carrying on the purposes €0; borrow. 
... wlnc:~ L- L I L  =a is eztablished cn the- se::jrity of any . p i ~ ~ z j .  ;:'=sled in and 

belonging to the Co-ttee and of any fees leviable by i t  under this 
Act. . . - .  

.> .  .. 

(2) A Committee may, for the purpose of meeting the initid 
expenditure on-rands, buildings and equipment required for esiablishing 
the market, for the discharge of the duties i d  functions imposed 
on it by or under,this Act, or for the purpose of development activities 
and extension of market obtain a loan from the State Government or 
the Board on such condirions and subject to such rules as may be 
prescribed. 

. m 

I .  The words '!Chairman of h e "  omitted by Punjab Act 40 of 1963. 
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Power ,to call 
dormarim, 
inspect, 
enforce 
attendance and 
lo suspend 
actioris, etc., 

of 
Cornminees. 

(3) A Committee may, with the previous sanctions of the I[* 

* *] Board, obtain loans from other Committees on such conditions and 
subject to such mles as may be prescribed. 

Z[{4)The Board,may with the previous sanctions of the State 
Government raise the money r e q u i d  for carrying on the purpose for 
which i t  is established.] - .  . . -  

- . .  
33. : ( I )  Whe'n. the affairs bf 'a Committee are investigated &the 

proceedings of such committ'ee are examined by '[the Board or] any 
othcr officcr to whom the powers have becn delegated under 
sub-section' (1 7). of. section 3, .  all officers; servants and .mernbcrs of 
.such Cornmitt- shall furnish such information in their possession in 
regard to the affairs or proceeding of the Co,mmin,ee as l[the Board or] 
such officer may require. 

(2) 3[The Board or] any officer authorised by him by general 
or special order shall have power to inspect or cause to be inspect the 
accounts of a Committee or to institute an enquiry into the affairs of 
the Committee-md to require the Co-ttee to do a thitig or to desist 
from doing a thjng which he considers necessary iri the interest of the 
Committee and to make a written reply to him within a rcasonablc 
t h e :  stdting its reasnns f o ~  not desisti ns fmm doing it or For not doins 
such a thing. 

(3) An officer investigahng thc affairs of a Committee or 
examining the proceeding of. such Committee under sub-section ('1 j 
shall have h e  power to ~~~~~~~~&d enforce the a~tendance of officers 
or mcmben of the ~o'&ttee and to  compel them to give evidence 
and to produce documents by the samc rne.ans and as far as possible in 
the same manner as IS provided & the case of Civii Court under the 
Code of Civil Procedure, 1908. 

(4)  (i) The I[ .* * * ] Board may, by order in writing, annual 
any proceeding of a Comrni ttee or sub-committee or joint committee or 
ndlioc C o ~ M i i e e  which ii chsiders not to k in comfonniPj with !zw or 

1. The words "Chairman or the" omitted by Punjab Act 40 of 1963. 

3. Sub-section (4) added by Haryana Act 46 of 1971. 

3. Subsritutcd for rhe words "Chairman of the Board" by Punjah Act 40 of 
1963 and furlher substituted by Karyana Act 28 of 1980 and further substiturd 
by Haryana Act 38 of 1980. 
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/ 
with . :  the rules . or bye-laws made thcrcunder and may do all things necessary 
to secure such con€omity, or may suspend any resolution which it 
considers tikely to cause injury or annouance to the public or is likely to 
affcct adversely the interest of the Cornmiltee or of producers or dealers 
or any class of functionaries working in the notified market areaconcerned. 

(ii) The '[:* * * 3 Board may, by order in writing, suspend the 
execution of any resolution or order of a Committee or subcommittee, or 
subcornmilfee, or joint cornittee orndhnc Committee, or prohibit the doing 
of any act which is being done or is about to be done in pursuance of or 
under cover of this Act 01- any rule or bye-law- made thereunder, if in its 
opinion, the rosolutibn, &r or ~ c t  is in excess of the powers conferred 
by law, or is likely to cause injury or cinnoyance to the public or is likely 
tn af fecl adverse1 y the interest of the- Committee or of producers or of 
dealers or of any class of functionaries working in the notified market 
area concerned. 

(iii) When the I[* * *] Board makes an order under this sub- 
section, it shall forthwith fonvard a copy thereof, with a statement of 
reasons for making it and the explanation, if any, of the Committee 
concerned to the State Government. whom& thereupon rescind the order 
or direct that it shall continue in force with or without modificalior~, 
pe,mar.er.:!y, zr fer s ~ c h  p e r i d  as it thizks 5t. 

/r r 2 m -  f l ~ 1 - C  A A-:-:-L-+-- -- ..- .. -+I..-.- ,.CCnA- n,ltL-AmmA , { J  ~ L I ~ ~ L ~ ~ I ~ I ~ ~ ~ I I I ~ ~ I ~ ~ ~ ~ ~ ~ J I ~ ~ L U I J V L L I ~ L V I ~ ~ C ~ V I U U L ~ I U I I P ~ U  

by bin, in writing, in this behdfj shall also havc thc power to suspcnd 
or cancel the licences of mrket -hction~es issued under section 13. 

(6) (i) If any officer or member of a Committee, when required 
to f~lrnish information ir. .regard to thr ~ffeirs or proceedings of a 
committee under sub-section (1)  

(a)  wilfully neglects or refuscs to furnish afij 
information ; 

(b) wilPuIiy furnishes a false information ; 

he  shz!!, O T ~  conviction, be punisha!ble with fine. not exceeding five 
hundred rupees, or with imprisonment for a term which may extend to 
six months or with both. . 

1. Thc words "Chairman of the" omitted by Punjab Act 40 of 1963. 

2. The words "Chairman of the" omitted by Punjab Act 40 of 1963 and funher 
Substituted 5;1 Hsryznz F.c! 38 cf 1980. 



{ii) If any officer, member or a servant of a Committee wilfully 
neglects-or refuses to do any act or wilfully or without any reasonable 
excuse disobeys a lawful written order issued under the of this , 

Acl or fails to furnish information or return lawfully required from him, 
he shall on conviction, be punishable with fine not exceeding five hundred 
rupees, or with imprisonment for a term which may extend to one month, 
or with both. 

Power 10 order , [33A. (1)  Any officer empowered by the Board in this behalf, may, 
producuonof forthepurposeofthisAct,requireanydealertoproducebeforehi~,the 
sccounts $Id 
power of enby, xcounts;and other documents and to furnish -any information relating to 
t i D  the stock of agricultural produce or purchase, sale, storage and processing 
seizure. - of apcultural produce by such person and also to furnsih any other 

information relating to the payment of the market fee by such person. 

(2) All accounts and registers maintained by any dealer and 
documerirs relating to the stock of agricultural produce or purchase, 

, '  sale, storage and processing of such aghcultural produce in his 
possessioii and the ofice. establishment, godown or vehicle of such 
person shall be open to inspection at all reasonable times by such officer. 

(3) I€ such an officer has reason to believe that any person 
is attempting to evade the paymenl of rnarkct fm due from under section 
2-3 or fnar any person has purchased any agricuirurai produce in 
coi~travention of any of C'he provisions of this Act or the mles or bye- 
Iaws iz f ~ i z  in any market aica, hc in~y,'for reasons to be i ~ c o ~ d e d  iri 
writing, seize such accounts, registers or documents of such person as 
may be necessary, and shall p o t  a receipt f& the same and shall 
i ~ i a i n  the same only so long as a a y  be necessaii fai eiaiiination 
thereof or for the prosecution of the person concerned but not in any 
case exceeding the period of fifteen days. 

(4 )  For~hepurposeofsub-scction(2)or sub-section(3; such 
officer may enler and search any place oC business, warehouse, office, 
establishments, godown or vehicle where he has reason to believe that 
such person keep, or is for the .time being keeping, any accounts, 
registers, documents of sroc k of agricultural produce relating to his 
business. 

1. Inseried by Baryana Act 21 of 1973. 
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(5) The provisions of sections 102 and 103 of the Code of 
Criminal Procedure, 1898, shall, so far as may be, apply to a search 
under sub-section (4). 

(6) Where my books of accounts or other documents are seized 
f k m  any and lhere are entires thereinmaking reference to quantity 
quotations, races, rcceipt or payment of money or sale or purchase of goods, 
such books of accounts or other documents shall be admitled in evidence 
without witness having to appear to prove the same; and such entriesshall 
be p r i m  facie evidence of the matters, emsac tions and accounts purpoted 
to be therein recorded. . , 

333. '[***I At any time. when so required by 2[tl~e Chief POWC' to stop ' 

Administmior or] the Secretary of the ~ o i d  dr any other oficer of the vchicks. 

Board so authorised by Ythe Chief Administrator] by the Secretary, the 
driver or any other person in-charge of any vehicle or other conveyance 
which is taken qr proposed to be-taken out of the market area shall stop 
rhe vehicle or other conveyance, as the case may be, keep i t  stationary as 
long as may reasonably be necessary and allow the Secreraq of the Board 
or such officer to exarninc the contents in the Vehicle or othcr convcyancc 
and inspect all records relating to the agriculrural produce carried, and 
give his namc and addrcss and name and address of the owner of the 
vehicle or other conveyance and of the owner of the agicultural produce 
carried in such vehicle or other conveyance. 

3jC. 1! zhdi be the duty'qf every &lice ~UTickr lo communicate as h h r ,  of 
soon as may be, to the Committee any information which he receives police Oficcr. 

regarding any attempt to commit or tbe co~nmission of any offence againsr 
this ~ c t  c m y  nrlc or bye-lw made thcreunder and ro zcsist thc S m t a r y  
of a Committee or any oiiicer of [he board and of rhc Cornmiitec 
demanding his aid in the exercise of the'lawful authority.] 

34. (1) When any land i s  required for the  purj~lses of lhis Act, the Acquisition of 
State Government may on the q u ~ s  01 the Board or a Cornnittee requiting I J I ~  for the 

it,proceecico acquire ir under ~ncprovisionsoirneLand Acquisition Act, 
Cvmmittees. 

1894, and on payment by  he Board or Committee of rhe compensation 
aw-xded undcr that Act and of all other charges incurred by the State 
Government on account ofthe acquisition, the land shall vest in the Board 
or Committee. 

1. Omitted by Haryar~a Acl 38 of 1980. 

2. Inscrtcd by ihid- 
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(2) The Boardor a Cornmillee shall be deemedfo be a Iwal 
authority for the purposes of the Land Acquisition Act, 1894. 

Supersession 35. (1)  ' If in the opinion of the State Government a Commit tee is 
of incompetent to perform or persistantly makes default in performing the 

\ 

duties imposed on it by or under lhir Act, or abuses its powers, the State 
Government may, by notification, supersede the Commttee : 

. , . . 
Provided that before issuing a notification under this sub-sarion 

the State Government shall give a reasonable opportunity to the 
Committee for showing cause against the proposed supersession and 
shall consider the explanations and objections, if any, of the Committee. 

(2) Upon the publicati~n of a notification under su h-section 
( I )  superseding a Committee, the fo!!owing consequences shall 
ensue :- 

(a) all the members including the Chairman and Vice- 
Chair-man of the Committee shall as from the date of 
such publication, be deemed, to have ccascd to bc 
members of the Committee: 

. . 
' (b)  a11 assets of the Committee shall vest in the Board 

and the Board shall be liable for all the legal liabilities 
of the Commiitee subsisting at  the date of its 
'supersession up to the limit of the said assets; 

cons t j  tute cilher a new Cornmi ttee as provided under 
section 12 or such other authority for thc carrying 
out OF the tuncti~,ns oC the Comn~illee, as [he SLalc 
Gcrvc,c;;incct may c k c ~  fit. 

(3) (a) When the State Government bas made an order under 
clause (c) oC sub-seclion (Z), the assests and liabilities defined i n  clause 
(b) of sub-section (2) vesting in the Board at the dare of such order shall 
he deemed to have been transferred on the date of such order to Ihe new 
Corllmittee or authority collstituted as aforesaid. 

(b) (i) Where the State Government by order under clause 
(c) of sub-section (2) has appointed an authority,other than a new 
Committee for the carrying out of the functions of the superseded 
Committee h e  State Government may, by notification determine the 
perind npt exceding one year for which such authority, shall act : 
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. Provided that'the term of office of such authority may- be 
terminated eqrlier, if the State Government for any reason consider it 
necessary. - -  

(ii) At the expiry of the term of office of such authority a new 
Committee shall be constituted. . . , - 

(iii) Upon such an order being made the assets and liabhties 
vesting in the authority thereby superseded shdl be deemed to have 
been transferred by such order to the new Committee: . 

(4)  Whenever the assets of a Committee vest in the Board 
and no new Cornmitee or authority is appohted in its palce the Board 
shall employ'thc balance of Ehe assets remaining after the discharge of 
the subsisling legal liabilities of the Committee for any object of public 
utility in the area specified in the notification issued under section 6 .  

36. If at any time the State Govemment,is satisfied that a situation Emergency 

has arisen in which the purposes of this Act cannot be camed out in powers. 
accordance with the provisions thereof, the State Government may by 
notification- 

(a) dcclarc that the functions of u Commitlee shall, to 

, such extent as may be specified in the notification, 
bc exercised by thc Board or such person or persons 
as it may ciirecr ; or - .  

(b) = s m e  to itself or ~y cf the powerz veskd in nr 
exercisable by a Committee ; 

and such nor ificarion may contain such incidental and consequential 
pravisions as may zp?=r to the State C-ovkhment LO be necessar; cr 
desirable for giving effect to the objects of the notifications. 

'137. (1) Whoever coniravenes the provisions of section 8 shaII, Penalties. 

on' conviction be punished with imprisonmenr for a tern which n a y  
extend to six months or with fine which shall no1 be less ~l lan fifty 
rupees, but may extend to five hundred rupees, or with both; and in the 
case of a continuing contravention, with a Further fine \vlllhich may extend 
to fifty rupees per day 'during which .the contravention is continued 
after the first conviction : 

I .  Substituted by Haryana Act 21 of 1973. 
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Provided that in he absence of special ind adequate reasosns 
to the contrary - rnentioned.in the judgement of the coun the punish~nc~~t 
for the second or any subsequent offence shall not be less than . 
inlpri sonment for a tern of three monhs md a fine of five hundred rupees. 

(2) Whoever in contraventioh'of the provisions of section 30 
m,&es or recovers any unauthurised trade dlowance shdl, onconviction, 
be punished with imprisonment for a term which may extend to time 

' 

months, or with fine which shall not be less than fifty nipees, but may 
extend to, two hundred rupees or with both and in case of subsequenl 
con-kention with imprisbnment for o tern-which may extend to six 
months or yi th fke which - . extend to five hundred rupees or with 
bath. 

(3) Whoever Contravenes any condition 'of a licence granted 
by a committee shall ,- on conviction, b c  ~unished  with fine which may 

: ex tend to five hundred rupees- ' 

, . .. . 

(4) Whoever obstructs any auchorised person in performing 
his duty under section 33A of the Act shall, on cnnviction, be punisl~cd 
with Erie which may extend to five hundred rupees. 

{S! Any perscm whn fsa\ld~~lentl? evades the payment nf any 
fee or other s u m  due fo the market comjttee und& the provisions of this 
ki or ihe ruies or bye-iaws mude ihelcullder ur evarjes ine paymen1 due 
to towards remuneration to any weighman or p.?l!eda~ or demands 
remunerdtion without aurhority , of the seller or buyer for his employment 
nr demr.$s krn~~r.c.nk&n atbewise tihanln i laodanrp with h e  pmvisjons 
of thc rules and bye-laws made under tllis Act shall, on con v~ct~on,  bc: 

punished wiih fine which may extend to five hundred rupees and in the 
case of continuing vffcncc with a further fine which may exlend to fifty 
rupees for every day during which such offence i s  continued after first 
convicli~~. 

(6) Whoever contravenes any provisions of this Act ar my 
mle or bye-law made thereunder shall, if no other penalty is provided for 
the offence, bc punished with fine which shall not be less than twenty 
rupees, but may extend to two hundred rupee.] 
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38. ~ h r  State ~ o v ~ - i n t  may, by notification, add to the Sckdulc P O W ~ ~ S  of 

to this Act any other item of ~griculiural produce or amend or omit any State 

I tern of such produce specified therein. Government 
amend the 
Schedule. 

, . 

39. (1) NO offence made punishable 'by this Act or any rule or Trial of 

byelaw made thereunder shall be tried by a court inferior to that of a offences. 

magistrate uf t)~e firs1 class. 

. , 

l[(2) Pmseculion under this Act may be instituted by 2[lhe Chief 
Administrator] or the Chairman ,or Secretary of a Committee or by any 
other person authorised by rhe Bwardor the Committee.] 

(3) All fines received from an -offender shall be credited to 
State ,revenues and grant, cquivalcnt ta such fines shall be paid to the . 
C o r n  i ttee. 

40. Any person nbjecting to an order passed by a Committee under ~ p p d .  

section 13 or 2[an order passed] under sub-section 1-51 of section 33 may 
appeal to h e  Board in the manner prescribed and thc Board's decision on 
appeal shall be final. 

41. (1) Every sum due from a Cornmi t tee to the State Government Recovery of 
or the Board shall b e  recoverabIe as an arrea. of land rcvenuc. sums due to 

State 

(2) Every sum dut: IU a Committee from any person shall be Gw~cmme9i 
tiom recoverable as an arrear of land revenue. Conuni tree. 

42. Notwithstanding any thing in this Ac.t, the State Government Pcvisio.. 
shaii have the power of rcvewing 01, rno&fy ing ally order ol the Board clr . 
any of its officers passed or purporting to have been passed under this 
Act, if it considers it to bc not in accordance with this Act or the rules or 
bye-laws made thereunder. 

43. (1) The State Government rn ay by notification make rules for Pnwcr LO mai 

carrying out the purposes of this Act. rules. 

I. Substiiuted by Haryana Act 21 of 1973. 

2, Thc words "Chairman of the" omilted by Punjab Acr 40 of 1963 and further 
substiruted by Haryana Act 38 of 19FIO. 



(2) Inpariicular, and withoutprejudice torhegeneralityofthe 
forgoing power; such'iules may provide for- 

. - 

'[(i) the [appointment or nomination] of members of the I 

~ o k d  and Committees and their removal ;] 
( i i)  the powers to k exercised and the duties to be performed 

by the Board or .Committees and their officers and 
scrvanrs ; 

"(iii] the election of the Chairman and Vice-Chairman of 
Committees, their powers and term of officc ;] 

(iv) the filling-of casuaI vachcies in the office of member 
or in the ofice of [he chairman ur Vice-Chairman of 
Committees ; 

. . , . -.  (v]  the timc, placc and manner in which a contract 
between buyer and, seller is to be entered into, 
continued and carried out and the money is into be 
paid to the seller ; 

(vi) generally for the guidance of the Board, or 
Committee ; 

{vii) management of the market, maximum fees which 
may he ieviea by a Commirree in respecr of rhe 
ggici;!:;;f;: @i;22 hiSi;&; z; S G : ~  %j ~ ~ Q ~ ; ; ~ ~ ~ s  j~ 

thc notificd market Ga, and disposal of such fees ; 
(viii) thc issue by a C o m i  ttac of licences io brokers. 

weighman, measures, surveyors, godown-keepers or 
nther- f~~nctionaries: the form i n  whir.h, and !he 
c~ndit ions  under which, such licences shali be 
issued or renewed and the fees, if any, to be charged 
therefor ; 

(ik) the issue 3 [  * * * *] of licences to dealers. the form 
in which, and the conditions under which, such 
lizeilccs shall be C i  re i i sed  sfid the fces, if 
any, to be charged therefor ; 

I .  Subsritutcd by IIaryana Act 25 of 1970 and funher subnirutzd by Haryana 
Act 13 of 1978 and further substituted by Haryana Act 10 of 1979 and furlher 
subsli~u~ed by Haryana Act 19 of 1980. 

2. Subsdtuted by Haryana Act 13 of 1978. 
3. Substitukd for the words "Chairman of the B O W  by Funjab Act 4 0  of 1963 

and furlher omitled by Haryana Acl35 of 1980. 



. . .  , .. 
1961 : pb. Act 23'-] AGRIC~TURAL PRODUCE MARKETS 97 

cd the place or places at which agricultural produce shall 
be Geighed, the kind and description of bardana to be 
used and the quantity of the produce to the filled and of 
the scales, not being handscales (Takri), weights and 
measures which alone may be used in transactions in 
a g n c u l t u d  produce in a.notified market area ; 

(xi) the inspection, verification, regulation, correction and 
confiscatio~~ of scdes'wejghts and lueasulves in use i r ~  
a notified market area : 

(x i i )  the trade allowance which may be made or received 
by ,my person in any transaction in an agricultural 
produce in a notified market m a  ; 

(xiii) the provision of facilities for the settlement by 
arbitration or other.wise of any dispute between a 
buyer and a seller of agricultural produce or their 
agenrs, includhgdiputes regarding the quality or weight 
of the article, the price orrate to be paid, allowances for 
wrappings, dirt or impuriiies or deduc~ions for any cause 

I 

(xiv! the prnhihi,tinn -of hmlrp,~ from acting in  the Same 
mansaction on behalf of both the buyer and the seller 
of agricultural produce ; 

(xv) rhe provisions of accornmodarion for storing any 
agricultural produce brought into thc market ; 

( m i !  the preparation of nlans end esiimates for work 
p p o s e u  :a be constiiici~d party or whoIly at ifie 
expense of the Board or a Cornmitree, and :he grant 
of sanction lo such plans and estimates ; 

(xvii)  the form in which the accounts of Committee shall 
he kept, the audit and publication of such accounts, 
ihe charges, if any, Lu be made for such audit ; 

(xvi i i )  the management and regulation of provident funds 
which may be established for the benefit of the 
empIoyees of the Board or Committees ; 

(xir) the preparation and submission for sanction of an 
annual budget and the reports and returns to be 
furnished by the Board or Committees ; 
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(u) the investmeni and disposal of the surplus funds of the 
Board or Committees ; - . ,  

cui) the manner in which auctions of agricultural produce 
shall be conducted and bids made and accepted in my 
make t ; 

(xxii) any matter in respect of which fees shall be payable 
under this Act, and fixing the amount of such fees and 
the mode.of payment and recovery thereof ; 

(m'ii) exemption of classes of persons from the obligation of 
obtaining licences under section 6 ; 

(mi!)) the authority to which agplica~ons h r  ob!kni~g lice~ces 
shall be made ; 

(m) the realisation or disposal tlf fecs recoverable thereunder 
or under any rules or bye-laws made under this Act ; 

(mi) Ihetravellingandotherallow~ces thatmaybe '[paid 
lo Chairmian members and employees 01 the Board ;] 

(mii}  the sertlement of any questionas to whether any person 
is a producer or no1 ;' 

(m:iii) service rules, recr~itrnent rules, provident fund rules, 
pension niies and sucn other ruies as may be rquireu 
for the employmcnt of the staff of thc Board and 
Committees ; 

. !he venal ties tn be irnposcd upnn thc employees nf the 
Board and Committees, including the manner of 
imposing such penalties y d  the righi ofappeal against . 

such penall ies; 

(xxX) n a t u e  and status of the servants of the Board and 
Corruninws ; 

(xlwi) imposing on persons holding licences under  his Acr, 
thc duty of making returns to Committees at ~egulm 

.intervals of transactions of sale. purchase, storage and 

1. Substiluted for the words "paid lo thc members and ernployas ~f the Board" 
by ruiijab Act 4C sf 1953. 
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processing affected by them, or at their places of 
business and of producing accounts far inspection and 
furnishing infomation, when &led upon by an authority 
duly ernpowe~d, and prescribing thc form and mode 
of verification of, and the particulars to be entered in. 
such returns as we11 as the nature of such information ; 

{ a ~ i i )  the regulation of advances, if any, given to producers 
by brokers or. dealcrs ; 

(xmiii) the prevention of adulteraLion of the agriculturd produce 
; and 

(xrriv) the grading and standardization of the agricultural 
produce. 

1.3) The rules made under this section may provide that any 
contravention thereof or of any, of the conditions of any licence issued or 
renewed thereunder shall be hunishable with fine which may extend to 
five hundred rupees. 

44. (1)  Subject to any m1es made by the State ~overnm& unda Bye-la1 
section 43, a Committee may, in respect of norified market m a ,  make 

. , bye-laws for- 

(i) the regulation of its business ; 

(ii) the conditions of tr2hng ; 

(iii) the appointment and punishment of i ts employees; 

( h ~ j  rhe payment d saiaies, grab~ties and leave aliowarrccs 
Lo such en~yioyccs ; 

(v) the delegation of powers or duties to the Sub-Committee 
or Joint Cornminee or adhoc Committee or my one or 
more of its members under section 19 ; 
and 

(vi)  the remuneration of dirferen t lunclionaries not 
specifically mentioned jn this Act, workrng in the 
notified market area and rendering any service in 
connection with the sale, purchase, storage and 
processing of agricultural produce ; 



and may provide that contravention of any of such bye-laws shall be 
punishable, on condction, with a fine which may extend to fifty rupees. 

(2) Where a Commitlee fails to make bye-laws under this 
section within six months from the date of its establishment or the date on 
which this Act comes into force, whichever.is 1ater;the ~ o i d  may make 
such hye-laws as i t  may think fit and the bye-laws so nfadeshdl remain in 
operation in that Committee. 

(3) (a)Natwithstandinganythingconhnedin this Act orthe 
rules or bye-laws made thereunder, if the '[ + * * *] Bnard considers 
that an amendment, alteration, rescission or adoption of a new bye-law is 
neccssxy or desirable in [he interests of such Committee, he may, by an 
order in wri_!ing to he served an rhe Commitke by registered posr, require 
the Committee, to makc such amendment, alteration, rescission or adopt a 
new bye-Iaw within such time as,may be specified in such order. 

( 6 )  If the Committee fails to make any such amendment, 
alrerdrion or rescission or to adopt the new bjrelaw within the time specified I 
by thc '[ * * * ' j  Board in  his order under clause (a), the  

* * *~Bo~dmay,a~ergivingtheCommitteeanopprtunityofbeing r 
heard, register such amendment, alteration, rescission or such new h ye- . 
laws, and issue a certified copy thcreof to such Committee. 

(c) The Committee may, within one month from the date of 
issue of an order made under clause jb), appeal iigainsr such order w tine 
S tatc Government. 

(dj i:jiiei'~ r;n ?ppcd is picssnted wihir; oiic n~ii;;? f'rc;r; iiie 
, . 

dzte ~f the isslre of an crder wder r l~cse  (b), regieteing .;r 3;rne-ndmenr, 
such amendrncnt shall not come into forcc ti11 thc order is confirmed by 
the Slate Government. 

It.) A terrified copy oC the a~nendmenl of [he bye-laws 
:egis!ered by !he I[* * "IBo~rd under c!ause (h), shd! subject tc the result 
nf an appeal, if any, under clause (c) be conclusive evidence that the same 
has been duIy registered and such amendment, alteration, rescission or a 
new bye-law shall be deemed to have been made by the Committee. 

1 .  The words "Chairman of the" omitted by Punjab Act 40 01 1963. 
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(4)  No bye-law or-rescission of a bye-law or its alteration or 
amendment shall take effect until it has been'confirmed by the '[ * * *] 
Board andnotified in the official gazette. 

45. .Whenever it is found that any amount due to the Board or a Powers to 

Committee is irrecoverable or should beremilted, or whenever any loss -" '' 
~rrecoverab of  he Board's or a Committee's money or stores or othcrproperty occurs kCs ptc. , 

through the fraud or negligence of any person or for any other cause and 
such property or money is found to be irrecoverable the facts shall be 
rcported to the Board or Committee, as the case may be and the Board 
with the approval of the Government and cornmi nee with the approval of 
the Board, may order the amount or value of the property to be written off 
as lost, irrecoverable or remitted, as the case may be. provided that in case 
of Committee, if in any case the amount due or the value of such property 
is in excess of one hundred rupees, such order shall not take effect withour 
the approval of the State Government. 

2[46. (1) The Secretary of the Committee, with the concurrence of Power to 

the Chairman thereof, may, after obtaining the approval of the 3[Chief Compound 
Adminitrator of Lhe Board], accept, from m y  person against a reasonable Offencerm 

suspicions exists that he has committed an offence under this Act or any 
m!z or bye-!E~.u mzde t_h_ereunder, a s ~ ~ m  nf mt~ney by way of composition 
fnr such offence. 

12) The amount payable by way of composition shaij be so 
fixed as to remain within the limiis of minimum andmaxirnu~l~ fine specified 
under section 37 for such offence. If no minimum limit of fine is fixed, it 
,-hl!! " A F  h" 1.'- . .L. !!-! vL :.-.Ts than ten r;cr cent of the meximurr! fine fixed for the 
offence: 

Provided that in the case of late payment or evasion of any fee 
recuverablc under.this ACL or any rule or bye-law made thereunder, rhe 
mount  payable way of compositio~~ shall not be less than tcn per cent or 
the amount recoverable as fee or orherwise and shall not be more than 
five hundred rupees : 

1. The words "Chairman of the" omined by Punjab Act 40 of 1963. 

2. Substituted by Haryana Act 21 of 1973 and further sutslilulcd by Haryana 
Acr 21 of 1975. 

3. Subsdtu~ed by Haryana Act 38 of 1980. 
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Provided further that the cornpsi tion money w i 1 l be in addition 
lo the fce or other amount recoverable under the Act dr any rule or 
bye-law made thereunder. ' . 

(3) On payment of the composition money, Ule fee and any 
othcr amount due to the Cornminee, no fivther proceedings shall be taken 
against the suspected pers,on and . . if in custody, he shall  be 
discharged.] . ,  

veshng of '[46Ae { I )  Nol~~ithsr;tnding.anything contained in any other law 
properties Q' for the time being in force,- 
Man& 
Tombip etc. 

- .,. . 

(a) a11 property, movable and immovable and dl interesrs 
of whatsoever- natire and kind therein of the State 
Government in  respedt of mandi pod on of the mandi 
townships established , ,  by . [k~ojonizatian Depanrnent 
undei the Punjab, New ~ a n d i  Townships 
(Development and Regulation) Act, 1960, shall vest in 
the Corn miuee ; 

(b) anything done or any action taken including any 
notification, order, scheme, or .mle made, permission 
granted or issued under hy provision of the Punjab 
Kew SJandi Townships 13eveiopment and Regui au on j 

, , 

Act, !?SZ, ic!s:kg :G :hc mz& p c & ~ i i  &dl, zo frt- :s 
it i s  not inconsistent with thc piovisions of this Act, 
contlnue rn force and be deemed to have been done or 
taken under the provisions of.this Act unless and until it 
is superseded by anythilg clone or any action raken 
under this Act : 

(c) alldebts,obligations andlia~lidsincurred,sillconu;lc& 
entered into and all matrers md things engaged to be 
done by, with or for the State Government, under the 
Punjab New Mundi Towships (Developmenl and 
- 
~egdationj Act, 1560, inrekpec:~ of mandi portion only, 
shall be deemed to have been incurred, entered into or 
engaged to be done by, with or for the Cornrnittee ; 

(d) all taxes, fees and other sums of money in respec1 of the 
mandi ponion due, to the State Government under the 

1. Inserted by Haryana Acr 1 of 199i. 
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Punjab New Mandi Townships- (Development and 
~egulation) Act, 1960. shall be deemed to be due to 
the Committee ; 

(e) all suits, prosecutions and ather legal proccedrngs 
. , 

instituted or which mi,ght have been instituted by, or 
against the State Government, under the Punjab New ' 

~ a n d i  Townships (Development and Regulation) Act , 
1960 and the Colonization of Govcrnmcnt Lands 
(Punjab) Act, 1912, in respect of rnandi portion only, 
may be continued or instituted by, for or against the 
Cornmi Ltee. 

(2) If any rnandi portion or a part thereof lies within the 
limits of a Municipality, Notified area, Gram Panchayat area or local 
area under the Punjab Town lrnprovekent Act, 1922, the State 
Government, may, by notification in [he Official Gazette, direct thar 
any or all h e  powers under the Haryana Municipal Act, 1973, the Punjab 
Gram Panchayal Act, 1952 or h e  Punjab Town-lmprovcment Act, 1922, 
as are relevant to the purposes of this Act shall, subject to such conditions 
and restriction as may .be spwified in he no~ificacion. cease to operate 
in such rnandi portion and theMunicipal Committee, the Gram Panchayat, 
or rhe improvemen! Trust, as the case may be, shaii tnereafier cease to . . 
h ~ i 5  j i i f i ; & ~ G ~ i i  GVET b k i  i ~ i ~ i d i  ~ f i i ~ i i  Gi Z L ! ~ c ~ z G ~ ?  zs t h ~  CEX iZZj 

be, in respect of such powers. . 

(.3] The provisions -of the Haryana Municipal Act, 1973, fie 
Punjab Gram Panchayat Act, 1952. and the Punjab Town Improvement . . 
fi+.ct, 1922, in sc Es as !hey arr, inco~sis:_.=nt the pv:s ;Gns  fif this 
Act, shall not apply to the rnandi portion or a part thereto. 

(4)  Where any person makes default in the payment of any 
rent due in respect of lease df afiy site or building or both, as the case 
may be or any fees payable for providing, maintainiilg or continuing 
any amenity under the Punjab New Mandi Townships (Development 
and Regulation) Act, 1960, the Secretary of the Committee may direct 
that in addition to the amount of arrears, a sum not exceeding that 
amount shall be recovered from the person by way of penalty : 

Provided that no such drcction shall be made unless the 
person affected thereby has been given a reasonable opportunity of 
being heard in the matter. 
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(5) Where-any person makes default in the payment of any 
amount being the m a r s  or penalty, or both,directed to be paid under 
sub-section (41, such amount may be recovered from him in the same 
manner as arrears of land revenue. 

(6) Where any person makes default in the payment of any 
consideralion money or any instaiment on atcount of the sale of any site 
or building, or both, to him, the Secr&ry of the Committee may by notice 
in writing, call upon him to show cause within a period of thirty days, 
why a pcndly which shall not exceed ten per cent of the amount due from 
him, be not imposed upon him. 

(71 Mier uur~sideril~g iIle cause, if an);, sh0~i - r  by him and a f  cr 
giving him a reasonable opportunity or bei~ig heard i n  the matter. the 
Secretary of the Committees may, for masons to be recorded in writing, 
makc an order imposing the penalty and direct that the amount of money 
due alongwith the penalty shall be paid by such person within such period 
as may specified in the order. 

(8) If a person fails to pay the amount due togethei wieh the 
penalty in accordance with the conditions of sale or allotment of  any site 
or building to him or commits a breach of any other conditions of such 
sale or allotment. the Committees may, by notice in writing, call upon him 
to show cause, within a period of thirty days, why an order of resumption 
ef the site cr building or both, an the case may he; and forfeiture of the 
whole or any part of the money, i f  any, paid in respect rhereof, which In 
no case shaIl exceed ten per cent of the total amount of the consideration 
a~; ;~ j '  iate;es! uiher JL2s ps31ab:t in . , s f ic i  cf the s a k  ~r g:~w.e:?t 
sho-c!d vnt he made 

(9) After considering ,the cause, if any, shown by him in 
pursuance of a notice under sub-section (6) and any evidence that hk 
rnay produce in support of the same and after, giving him a reasonable 
q p ~ t u r . I t y  of being heard ir! the matter, the Committee may, for 
reasons to be recorded in writing, make an ordcr rcsuming the sire or 
building or both, as the case may be, and directing the forfeiml-e as 
provided in sub-section (8) of the whole or any part of the money paid 
in respect of such site, etc. 

(10) Any person aggrieved by an order of the Committee 
under sub-section (9j may, within a period of thirty days oC ihe dart: uf 
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the communication to him of such order, prefer an appeal to the Chief 
Administrator in such form and manner, as may be prescribed : 

Provided that the, Chief Administrator may, entertain the appeal 
after the expiry of the said period of thirty days, if he is satisfied that the 
appellant wasprevented by sufficient causefromfiling the appeal in time. 

(11) The Chief Adrninistrator may, after hearing the appeal, 
confirm, vary or reverse the order appealed against and may pass such 
ordcr as he may dccm fit. 

(12) The Chef Administrator may, cither on his own motion 
or on an application received in this behalf, at any time within a period 
of six mon:hs from the dzte of the order, call f ~ r  the recurd of any 
piweedings in which t l c  Coniit tez has  passed an order fc: the pxrpse 
of satisfying himself as to be legality or propriety of such order and 
may pass, such order in relation thereto as he thinks fit : 

Provided that the Chief Administrator shall not pass an order 
under this sub-section prejudicial to any person without giving him a 
reasonable opportunity of being heard. - 

(13) For the purposes of this section 'Mandi portion' means 
ihat  ort ti on of any type of land or building, in inclusjvc of all 
encumbrances, enclosures, fitting and fixtures, roads, parks, parkings, 
passengers, platforms, plots etc., where sale-purchase of agricultural 
yroduce or nther connected activity of any kind in punuance of the 
purposes of the Punjab New Mandi 'l'ownships (Development and 
Regulation) Act, 1960, takes place.] 

47. '!'he Punjab Agr~culturai Produce Mske~s  Act, 1913, and rhe Kepeal and 

Puiiaiii Agricuital-si Produce hiukets Xci, 2004 3.K. 1-1cl.cliy S:'.iw- 
repealed : 

Provided that such repeal shall not affect- 

(a) the previous operation of any Act so ~hcpialed or 
anything duly done or suffered thereunder ; or 

( b )  any right, privilege, obligation or liability acquired 
or incurred under any Act so repealed ; or 

(c) any penalty forfeiture or punishment incurred in 
respect of any offence committed against any Act so 
repealed 1 or 
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(d) any investigation, legal proceedings or remedy ir l  

respect of any such right, privilege, obligation, liability, 
penalty forfeiture or punishment as aforesaid; 

and any such investigation legal proceeding orremedy may be insti hited, 
continued or enforccd, and my such penalt-y, forfeiture or punishmenr 
may be imposed, as if this Act had not been passed : 

Provided further that an yihi ng done or any action taken under the 
Acts so repealed shall be deenled to have been done or taken under t-Ilis 
Act, and shall continue to be in force accordingly, unless and until 
superseded by anything done or any aclion taken under this Act : 

PmviJed f ~ f l h e r  b a t  the State bd~dketing 9 o z d  constituted ucder 
the Patial:: Agr;,cult.~rd Prcdcce M=rke!s ~ c t ,  2904B.K. a d  f ~ n c b n i n g  
immediately bcfore the ia~nmencement of ths ACL shall, till a Board is 
established and constituted under section 3, be deemed to be the State 
Agricultural Marketing Board for the purposes of this Act and all 
employees in the service of theStakMarketing BoardimmediareIy before 
such commencemen1 shall be deemed to be [he employees of the Slate 
Agricultural Mackeiing Board and their cmolurnents and orhcr condi tions 
of service shall not be varied to their disadvamage : 

Provided further that the Markct Committees functioning 
i r nmeciiaieiy befurt: i he commencemeni of i'ni s j i c  i- &ii be rieerneci io bc 
constituted for the first ti me under sub-secrion (4) of section i 2 and iheir 

, , 

memkrs inckdi~g the Chaimir; anc! Vice-Cbaiman shall hdc! office 
until new Committees set up under t h i s  Act are notified 
I!* * lr * *I 

~ ~ i i ~ - i ~ ~ ~  'If.10t.:l'ithsl?~i!i~:g an jnthiiig canlriner! iz :he Fc;ijab Xgiicu!:ur~: 
Produce M a r k ~ ~ s  Act, 196 1 (hereinafter referred to as the principal Act), 
or any other law for the time being in force or any judgment, decrec or 
order of ar,y caw, the existing notified markct areas, pErtcipat market 
yards and sub-markel yards, wherein amenities or services as contemplated 
by the principal Act are being provided or rendered, as h e  case may be, 
and the market committees, shall be deemed to have heen duly declared 
or established and constituled,as the case may be, in accordance wit11 law 
and all fees levied and calIected or purporting to havc bccn lcvicd and 

I .  Thc words "or the expiry of six months krn the c ~ k e n c e m e n t  of  his 
Act whichever is earl~cr" amittcd by Punjab Act3 of 1962. 

2. Validation by Haryans Act 12 of 1972. 
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collected under the p~incipal Act in respect of those areas, shall, for all 
purposes,.be deemed to be, and to have always been, Icvied and co lkted ,  
in accordance witG law, and aL1 actions taken, tlungs done, orders passed 
or directions given, or purporting to have been Laken, done, passed or 
given, under the principal Act, shall, for all purposes, be deemed to be 
and to have always bcen, taken, done, passed or given, as the case may 
be, in accordance with law and acc~rdingly- 

(a) no suit or other legd yroceerlngs sliall bi: maintined 
or continued in any coua far rhe refund of the whole or 
any part of the fee so levied and collected ; and 

(b)  tlo court sllall enforce any decree or order dilw ting the 
refund of the whole or any par& of Lhc fce so levied and 
collected.] ' 

'[Notwithstanding any thing contained in any law, judgement, deem Validation. 
or order of any C O U ~ ~ ,  any fec levied, imposed, assessed or coIlcctcd from 
a licencee under section 23 of the principd.,Acr and the rules made 
thereunder on the agricultural produce bought or sold or brought for 
processing by him in any notified market area shalI be deemed to have 
been vaIidIy levied, imposed, assesscd or collec~ed and such levy. 
imposition, assessmenr or coilection snaii noi be cdied in quc~ii011 in shy 
c;,cg 2~ ;ccfi+&pjy - 

(a? no suir or other legal proceedings shall be maintained 
or continued in any court for tne refund of the whale 
or any pan of the fee so levied, imposed, asscsscd or 
c ~ j l e . ~ ~ e d  ; 

( b )  jic; cOUZ ~h2;: C ~ ~ S T Z ~  iilij &ZC~CC Or ~ i d ~ i  d i r ~ ~ t j ~ g  
the refund of the whole or any part of the fee so levied, 
imposed, assessed or coI1cctcd.l 

2 [ ( 1 )  Notwithsunding anything contained in the pnncipai Acl Validation. 
or iii m y  other :a% f ~ r  the timc being in farce cr  judgenent, decree cr 
order of any court, any iunount purported to have been collected from a 
dealer or licencee as fee, in respect of any transaction in cxcess of the fee 
lcviable under section 23 and deposited with any Committee before the 
1 5  th day of May, 1980, the burden of which has k e n  passed on by the 

1. See Haryana Act 5 OF 1976. 

2. See Haryam Act, 28 of IY8U. 



dealer or licence to the next purchaser or which has been added towards 
the cost of the agricuI turd produce or the goods, pmesscd or rnanufac turd 
out of it, shall be retained and deemed to have been validy levied, imposed, 
assesscd or collected and shall be spent for meeting the cosrs of services 
to be rendered towards the development and improvement of existing 
markets where from the collection of such fcc was made and accordingly- 

(a) no suit or other legal proceedings shall be maintaned or 
continued in any court for the refund of whole or any 
part of the fee so collecred ; and 

(b) -no court shall enforce any decree or order direcling the 
refund of the whole or any p21-1 or the fee so collected. 

(2) If any amount of fee so collected has been refunded to any 
dealer or licencce, the same shall be recoverable by the Committee 
concerned as arrears of land revenue.] 

'~olwithstanding any thing conlained in the principal Act, or in 
any other law for the time being in force or judgement, decree or order nf 
any court, any amount purpo~fed lo have been collected by a dealer or 
licensee as fee, in respect of any transaction in excess of the fee leviable 
under section 23 of the principai hcr and nor deposit with any Cornminee, 
the biiidefi ~f i+hich has k~i i  p~.;.;~d ar; bj ;hc dcdw or ! i : c ; , ~ ~  :G 

next purchaser Oi which has been added t o w d s  ihe cost of h c  a ~ c u l ~  
produce or the go& processed or manufactured ou! ct I!, shall be deemed 
to have been validily levied, imposed, assessed or collected and shall be 
recoverable by the Committee concerned as arrears of Imd revenue and 
speni ier fileetlng the costs of services to be rendered towxds the 
developmen1 and i~nprovemcn t nk ex rstr ng markets where irom the 
collections of such fee was madc and accordingly- 

$ j  no suit or other legal proceedings shal I be maintained 
or con~inucd i11 any court for the refund of wholc any 
part of the fee so collected ; and 

(b) no court shall cnforce any decree or order directing the 
refund of the whole or any part of the fee so 
collected .] 

1. See Haryana Act, 38 of 1980, 
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'1 1 
2. 

3. 

4. 

5. 

6.  

7. 

?[a. 
9. 

10. 

11. 

12. 

13. 

14. 

IS. 

l[16. 

17. 

18. 

19. 

20. 

21. 

q22. 
23. 

24. 

25. 

26. 

27. 

28. 

29. 

rn SCHEDULE 

[See sec~ion 2(a) and section 381 

Wheat (Kanak) 

Barley (Jau) 

Maize (Makki). 

Great Millcl (Jowar). 

Spiked Millet (Bajra). 

Paddy and 'Wiccj (Dhan) and l[* '1 .  
Gram and Kabli Gram (Chanc Kale and Safaid) 

Grccn Gram (Moong) whole and split. 

Elnck Gmm Wash) whole and split. 

Phns~lus  ~conitifolius (Moth) whole. and splir. 

Lcnlil (Masur) whole and split. 

Indian Colza (Sarson). 

Indian Rale (Toria). 

Rochct (Tara Mira). 

Cotton seed (Banaula.) 

Ground-nu1 (Shelld, unshelled and roasted) 

Cotton (Ginned and uniginned) (Kapas and Rui). 

Clusler Bean (Guara.). 

Dry and Citeen rodder (Suia and Sabaz Char3 

Potato (Alu). 

Swec~ Potato (Shakar-kandi). 

Onion dry and green ( P i n  Khushak and Hara). 
i.-- 
Y C3? [.A= 7;; 

rai~li flclwer (Ph~ll Gobi) 

Cabbage (Band Gobi) 

C m r  (Ciajar). 

Radish (MaIi). 

Turnip (Salgam). 

Tomato (Tomator) 

I. Substituted Tor Ttcms 1 to 85 by the Punjab Government, Agriculrure 
Department. Nolificalion No. G.S.R. 1 1 IIPA- 13/61 IS-381Amd.162, dated the 
24h July. 1962, published in Punjab Government Gazette (Extra.), Legislativc 
Supplement, Part ILI of 30th July, 1962. 

2. Substiluted by Haryana Govt. Gazette (Extra.), No. 230 1 Agriculture S(3)871 
15941, d s t d  !-9-1987, page 1445. 



Brinjal (8aingan) 

Lady's F~neer (Bhindi) 

Peas Green (Mattar Hara). 

Garlic dry (lashman Khushak) 

Orange (Malta}. 

Chilli& Dry and Green(Mirch Khushak and Hari) 

Gur. 

Shnkkar. 

Khandsari (including Sulphur. Desi Khand and Burs).] 

Dry Pcas (Marar Khushak). 

Warer Melon (Tarbuz) 

Wool (Oon)] 

Tindn Gourd (Tinda). 
Boltle Gourd (Lauki). 

Pumpkit) round (Ghia Kndu). 

Squash or Red Gourd (Halwa Kadu). 

Bitter Gourd (Xiirela). 

Cow Peas (Lobhia). 

Grench Bcans (Raj MMaha and Soya Beans) 

Long itition (Tam). 
C , - - L - - .  r-- ,-r:-.. - ,r.- 4 1  L;cLprlaul r'tnll [LIIIIE R~I IU)  

Cucumbar (fiiraj. 

Chappan iiadu. 

Turmeric (Haldi). 
?A,,A, ,.- m L-LL x- In= { ~ ~ : ~ r h : v ~ . ~  

Mango (Am) 

Mandrain (Sangtara) 

Lime (Kilnboo) 

Lemoii [Galgal z i d  khat:i) 

Apple (Saibj 

Guavs (Amrud). 

1 .  St~bsli~uted by Haryana G o v ~  Gazette (Exma.). No. 2301 A~riculrure S{3)87/ 
15941, datcd 1-9-1987, page 1445. 

2. Irem No. 42 to 76. added by Punjab Govmrnent, Agriculture: Departmen[, 
Nolifiution No. G.S.R. 93PA-2316 11s-381Amd./66, dared 16th April, 1966, 
published in Punjab Government Gazeuc, Legislalive Supplement, Part III of 
291h Apd!. !966. 
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61. Pear (Nashpati). 
62. Anar 

63. Sweet Lime (Mitha) 
64. Apricot (Khurmani) 
65. Pl~~rn (Alubakhara and Aluchaj 

66. Peach (Am) 
67. Litchi. 

68. Sspota (Cllickoo). 
69. Loquat 
70. Caqtaud Apple (Shzrifa). 

75. Goal Hair. 

76- Camel Hair] 
'177- I[* * "1 

85. Rosin. 

- 

1. Ile~n 77 rd 99. addul by the Harylina Govetnmcnl, Ag-iculturt: 3eyarimen1, 
fiotifica~ion No. 217-Agri. (iv) (51-7019754, da~cd 24 th127rh April. 1970. 
published in H q a n a  Government Gazette (Exua.), dated 27th April, 1970. 

2. Omitted by Haryana Governmenr. Agriculture Depmmenr. Notiticidtion No. 
1482 Agri. (!I)-4-71/4091, dalcd 3 1 s ~  March, 1971, published in H q a n a  
govern men^ Gazetre (Exuaordinary] of 3 1 st March, 197 1. 

3. Omined by Haryana Governmenl. Agrzullurc Department, Notification No. 
848 -4gri. (111-7 1/653,4, datcd I st May. 1971, published in I I a ~ a n ; i  Government 
Csazeuc (Exrraordinary) of 161 May. 197 1. 

4. Omilted by Haryana Government, Agriculture Department, Notification No. 
S.O./PA-2316iiS. 38/70. dated 41h July, 1970, published i n  Haryana 
Government Gazertc (Extraordinary), Legislative Supplement, Par1 IIJ. dated 
4th July, 1970. 
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Ber. 
I [' * 
I [ *  * 

*I 
*I 

Oats. 
?[* * '3 
2[* * *I 
B a r n  Seed. 
Sanghra. 
Til. 
Mcthi/(Seed)' 

:[* * 'I 
5[*  * *I 
MausamilSwwt nraoge 
Kinncw 
Sponge gourd (Ghia Tori) 
Swcet Pepper (Simls Mirchi) 
L i n s d  (Alsi) 
GramDal. ' 

L*  * "I 
Sun- flower Seed (Surajmukhi Beej) 
Eggs. 
Poulby birds. 
r:-L l ' t b l l .  

: . e~i'id % ~'II;L'/::Z Gcytrn~?.e~!. n+llltllr* Deflnrlrncnt, NntiIication No. --ZY------- 

S.O.IPA-231611s-78/70 dated 4Lh July. 1970. publishcd in TIaryana 
Gover~mcc: G ~ e t ! e  (Ex rrznrdinary), T_.e~islative Supplement. Part. 111 of 
4th July, 1970. 

2. Ilems at 90-92 and 93, namely, butter, tobacoo and ghee, respectively 
omi~ied vide No. S.O. 217/PA-23/61/S-30ffO, dated the 21s~ August, 1970. 

3. The. wnrds 'Mct'li Green' replaced vide Norificafion No. 3545-Agi. S(Ij 
S 5 ,  d&eJ kc; 3;ii Cx.c t i k r ,  1995. 

4. The word firewood at 93 ornitred vide thc Haryana Govenunenl Notification 
No. 848 Agri. (11)-7116524. dawd the I st May. 1971. 

5. The word 'meal' at 99 omined vide the Haryana Governmenr, Apirulrure 
Department, Notification No. S.O./PA-2316 1 IS. 38170, d a ~ c d  the 
4th July, 1979. 

6. Sr. Nos. 100 to 105 added vide Notifiuadon Nn. 2301-Agri. S (1ll)-8711594 1, 
dzlled the 1st Scpte~nber, 1987. 

7. Sr. Nos. 106 "Timhr and Firervnod" addcd vide Norification No. 2628-Agri. S 
(3)-86/4749, dated [he 6th March, 1998 and omitted vide Notificalion No. 
95 1-Agri. S (3)-8815418, dated h e  23rd March, 1988. 

8. Added vide Nolification No. 3575-Agri. S (1)-81123670, dated the 2nd 
December, 199 1. 

3. ST. Ncs. !09 :c !I@ added vide Norifrcation Nn, 1725-Agri. S (1) 98121831, 
dated the 28th December, 1998. 
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[,):c;[s[.~riv[!; i!:.l',\i?.l'?~,ll:N'!' 

Iiloriilcnlioll 

'1'11~ 5th Jiily. 2006 

N,,. i.cg. 2412006.- -~ i~c r i g  A c l  o i  i h :  . ce is ln l l l re  or 

:he ,,:. H;,,.~;,~:, rccci,icd ihc es::eni or ihc Prcsi!lcn! of I:?dis f in ihe 
?jib >lay, 2()!]6, rulrl i s  licl-cby published lrir xcncral in i r~r i1l~~i~' l l : -  

I l i iRYANh ACT NO. 22 Oi' 2006 

TtIE I'UNJfi.1) AGRICIII,TZIRAL P:IODUCC MARYE i'S 
(ILZIC':,\Nh AhiENDh5ENTj ACT, 2005 

AN 

ACT 

!" ,5,'1>,?1~1,<1~ 1i2,: / o , : , y  lfi!? O f I / , 5  l'l?>?/<lb ~ ~ , y ~ ; c ~ l l l l ! ~ l l l  
1 , W ~ , t ~ , r i  I ,  I Y i i I  mu! / i z r f l~cr  10 crrucvf.' //I<, 

\,,id Ac: i i t  i:s ~i,,p/iciilw!~ lo t i t<!  

Sinri qf i!ar)nriii 

Ur  it  c:lactcd by i!:e [.egi.;l:!!:r- o f  ihs S!-!e 01 I l?.ryen;t in !!LC Pifig-s~xl!i 
Yr,rr ol l i s t  Repu!~lic or Iridia ns hilows 

1. This Act may hc called ihc Pi!n~nil Ag:icuiiurnl I'rr::h>cr kI;;l-%CIS 
I ! : - i r - ;~~n P.tr!er!dnlt:ll!l Aci. ?fln5. 

2 .  L'tn IIIC uslhiln$ Icxq 1 1 1 1 ~  01' 11,c. l ' \~~~.j:?i> ~ \~ , r i cu i l~~r : i l  Prod~!c:c ?\,li!rkc~~; 
Act, I961 (l~crcii!:t!'ter <::~licd LIE ~p~incilxtl Act), ill<: CoIl<~'.ving l:jr~p. oilc stx:~ll 
bc SU~!S!I~ULCC~, ni:i~?cIy :-- 

"to provide fat. improved rcgulot;oi~ in rniirkctmg ut agii,:uilural 
produce. ricvclopnent of elficient mi\:-kcling sysiem, prurnciion o f  
agri-processing and ;~gricullural export and tlic csr:t',lishmcnt and 
proper :iiinunistraiion of in;litcls for agriculiu~al p rod~cc  ~I I  the Siaic 
of'ilnrynil:~ a n d  r r l  11111 ;,I ~I:ICC ;ln cft?ztive inhas:, ,,.-lore nr3rketinS 
1 ! r i c 1 1 1 1  ]?l-i,<i~cc and l a y  NWII pn,ccci<lvch ;\nd systc i~~s 
I~Ic~c!I~.". 

. in scc! io~~ ? o f  ihc p r i ~ i i . ~ ~ ~ : ~ i  Act- 

(I) ir)rcI;~usc id ) .  llic lollo\r,ir~g clai!scs sliall be s:bstiti~t.:d, namely:- 

'(a) "ilg:icu!t~~l-:li p:oducc" nm!ris all prtlducc ;as1 i.ommodilics 
\i'Ilc:hcr proccsscd or unprocc\seri of a::riculi.,rt, hn;-iicu!ture/ 
ai'icultur~:. su~icill~!!rc, :~ri!rnol i!usb:~nd~y, !7rt :s . ( r - . r~  vooi) 



; I  '.it~<ic:~~Iutri'i!" n ~ c i i ~ s  ii ~>c~.si,n WI,<, i:. :: rcsltlcnt 01 nuiified 
1 1 ) ~ l l c e i  ini.ca L I ! ~  i v l lc  i s  C I I & ~ ~ L / C ~ ~  in ~ ~ r ~ c l t i c l ~ r r n  01' ;~!rricuilor;~I 
produc:~ by Irinrsclt or by liircd labour or ulhcrwise, lbul docs 
no1 inc lu i !~  ;any nlnrlizt fullcti<,n:lry. I I a  qllestioil ~r iscs  wllcltlcr 
any person is an agriculrurisr or no i  f o r  thc purpose o f  this 
Act. the decision o f  ihc Collector o l  ihc district in which such 
pel-soti is cngagcd ill tllc productinn 01 growlli of agricultural 
produce sllall bc final ;'; 

(11) k~flcr clnusc (c), tire following clauscs shl l i  tic inserted, namely:- 

.(en) "bi~sincss" ineails purchase-s;llc. ~: .ucessi~~y, vduc  addition, 
storage, rransport.~tion and co!inccrcd ;~c!ivit~es uf agricultural 
pi-oducc; 

, -',uycr- I ;  ; r .  i. t ' i~m.  3 crin?o;inv or co-rrvcralive 
WU"1cLy c r r  g * v c ~ t ~ > t ~ k ~ , ~  j ~b~ -b t s , y ,  ~ , \G I ; , ~  ~ ~ ~ ~ ~ i ~ ~ t , , r ~ i , . ~ , ~ ~ , i . ~ i ~ .  

~ ~ C I I C ~  c o r l i ~ i i n t i ~ ~ ~ ,  i o ~ ~ r ~ n i s s i ~ i ~ r  agent, wlro himself or on 
behalf ol' :lng olllci. !>cr>oli or : ~ s c . ~ r t  buys or agrces to buy 
agl-iculti~ral pr~,(luce i n  the rn:lrkct ilica as ni~tifiecl under this 
Act:'; 

(111) nl.icr clai~sc (d). thc iolli~\\,ing clauscs 1!aII be inseilcd. nai11ely:-- 

d "crmirnct fnrr:ling" means far~ning b y  a contract farming 
. !,IY-IYCLI . .. , . , , , . F o::dc; n \vri:!cn ;~~rectnent wilh. contract i;~rn:ing 

sponsol to ihc cifeci thiii !]is fann producc shall bc purchased 
;Is s!lccil\cd irr the :\grccn>cI!I; 

( L I ~ , )  "conirncl ia~minr: n!:icc:n-niu nl<:-n?: 3.1 aSrcrmcnt made iiir 
conlTnct fanning bet\\'ezn cu~ilracr I:lrrn!ng spon.iol. und conu-ncr 
f. . ' .ll'i;lllg 1~rCIduccr; 

(de) e) "coniracl ?ar~iling producci' rncJn:: ;an 2gricul:urist association 
u l  ngr icul !~~r isrs,  sc I f4c lp  yrolij l. ;iuihorised icnanls t , i  

:~:!,r i~oIl~lr isr. co-op~r:iti\,c soc ic i i~s  1.cgistercd under tllc 
I l : ~ ry :~~ l : !  C ' o - ~ ~ ~ ~ ~ ~ ~ ~ : l : i ~ d c  Snriciic,; 4cr. 1984 (22 of '  19841, nn'l 
sirall i n~ i l i dc  llrz SIlccessors. !lc~i.;. cxccu~ors ;~nd rel,rcscnralircs 
(!i !!lc p:lrty cseciliing ill: ~ ~ J ~ . : ~ : , Z I I ~ ;  

(dd) "contiact f;!irni;?g sponsor" rrc:.ns a pelson, a sole proprietor. 
a comp;rrry registered iindtw rlrt: (:ompanics Acr. 195G ( I  o f  
195G), ;i partncisiri,. lilm rcgisicr:d rirrder ihc lnd~an Patnership 



'jra) .' i i inrl;etil~~" mes~,~s all nclivitic> in\~oIrcd in  fllc {low of 
;~g~icu!~ul:'.! prnriucc firrn liic produr:lii~~, p o ~ ~ l i h  -:>it~mcnziiig 
Swn: ;hc slogc u! l l ;~rvc~( t i l l  ihcsc rr:;tcl! lhc u!iimnii t:$n,cuh>ar?. 

viz. .g.iidiilg. I?I(ICCLS~III:. b l ~ ~ r i ~ g c ,  1rilllspol.i. c:i:~nnels r ) l  

r l ~ s ~ r i h ~ l l i i l i ~  :liid ni l  ,!tl~cr l'[~nctrilrlr c(111ncctcc' t l lcrc~vi l l l  
II,CI~~JIII; ihc inaikcling undc) c.unli;~cl l;lrniin:i:'. 

I n s c i l i l ~ l i  "I 
-!. Aicrr scrliun S 01' llle principal Act. Ihc foll<>wing sccli<,n sllail bc ,,,,,,, a,, ," 

! :7sc!ic<i, l l : ~~~ l c~y : -  I'i8njnh Acl  27 
of 1161. 

"YA. PI-~ICZ~U~I~ a~!d lorn1 0 1  cr,nii.acl flrmin; cg!cclncnl.-- 
i' (I) l'hz ronlincl i'ariniilg ;lg~.cemcllr sh:rll bc fovci-ncd as urldcl :- 

(I) co~ir~.:t.:I 2:rmil:i.. spnnsol- h z I I  r c~ i s r c r  hi :nsci i  ~ ~ i l l ~  the 
C~toinilr<,.co~. \v i i i i  :I prescribed oiiiccr in  such ma.lncr as may 
1~ l p ~ ~ s c r i l ~ c ~ l :  

(il) 1 1 c  : I  sponsor cl,;lll gci I l ic corlti.)ci ix i ln ing 
a!?rcclncni cxccuied >%,!~h cilc cui!~r;v.-i ialiii i i ig p i ~ i ! i i c ~ ;  niid 

I 
g-r ihc :1r11c re$istcred with tl~c: olt'iccr prcscri1)ciI ill l h i s  
bchnll. 'I'!rc corm-ncr ihilii ing agtvcmcllt sl1a1i bc I:) suc!~ for111 

! co i i la i~ i~ i iy  soch ~nriiculars a11d lcrms  rid cut:diiit,~li 2% may 
! 

I be prcaciihcd 'Lor marltciing , ~ f  conirzct iarining p~r id~ icc.  
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( ! $ I  I.?, lc'?:; .?A::,%.) -- 

(5) '!'!:c i;;v~y a p : r ~ c v c c  I I ? ~  I I I '  I I:~cscr!l..'d at~lhol-iiy 
, , , > , I c ~  s,li7->c:<:?i~,;l ( 4 )  ,";I;, :>,~!lLr [!,I :,,:];;:i,l I,! :I,! z~!~:l l?.,c ?ui!!r!r!ty 2s r11;iy I>c 

lp~c.s~riLx<l, t,.,ilh~rl t l l i t lv  0a;s [r,>:.11 Illc Oalc; t t r  (i?ci!;ior~. ':'l>c ~ l ~ ~ ~ ~ c l l ~ ~ l c  ; ~ u i ~ ~ o r l l y  
4::ill dispohc <lf \tic :ijl,,c;ll w < l I \ i ~ ~  t l l i i ty dilys niter P ~ Y I I I ~  i h ~  O ~ T ? ~ C S  ICPSIII>:~IIIC 
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PART I

GOVERNMENT OF PUNJAB

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 6th May, 2015

No. 17-Leg./2015.-The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the 28th Day of

April, 2015, is hereby published for general information:-

THE PUNJAB AGRICULTURAL PRODUCE MARKETS

(AMENDMENT) ACT, 2015

(Punjab Act No. 17 of 2015)

AN

ACT

further to amend the Punjab Agricultural Produce Markets Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Sixty-sixth

Year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Agricultural Produce

Markets (Amendment) Act, 2015.

(2) It shall come into force on and with effect from the date of

its publication in the Official Gazette.

2. In the Punjab Agricultural Produce Markets Act, 1961, in section

12-B, in the proviso, for the words and sign "two years from the date of

supersession.", the words and sign "three years from the date of supersession:"

shall be substituted and thereafter the following proviso shall be added, namely:-

"Provided that in case a Market Committee is not re-constituted within

the specified period, the officer appointed to exercise its powers and

perform its duties shall continue to do so till the time such Market

Committee is re-constituted and the Government issues an order in writing

to this effect.".

H.P.S. MAHAL,

Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

Short title and

commencement.

Amendment in

section 12-B of

Punjab Act 23 of

1961.

765/05-2015/Pb. Govt. Press, S.A.S. Nagar
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PART I

GOVERNMENT OF PUNJAB

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS,

PUNJAB

NOTIFICATION

The 4th May, 2016

No. 17-Leg./2016.-The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the 25th day of

April, 2016, is hereby published for general information:-

THE PUNJAB AGRICULTURAL PRODUCE MARKETS

(AMENDMENT) ACT, 2016.

(Punjab Act No. 14 of 2016)

AN

ACT

further to amend the Punjab Agricultural Produce Markets Act,

1961.

BE it enacted by the Legislature of the State of Punjab in the Sixty-

seventh Year of Republic of India, as follows :-

1. (1) This Act may be called the Punjab Agricultural Produce

Markets (Amendment) Act, 2016.

(2) It shall come into force on and with effect from the date of its

publication in the Official Gazette.

2. In the Punjab Agricultural Produce Markets Act, 1961 (hereinafter

referred to as the principal Act), in section 26, after clause (xi), the following

clause shall be inserted, namely:-

“(xi-a) payment of premium on insurance of farmers, who sell their

produce in the markets established under this Act;".

3. In the principal Act, in section 28, after clause (xi), the following

clause shall be inserted, namely:

"(xi-a) payment of premium on insurance of farmers, who sell their

produce in the markets established in the notified market area of a Market

Committee constituted under this Act;".

4. (1) The Punjab Agricultural Produce Markets (Amendment)

Ordinance, 2016 (Punjab Ordinance No. 3 of 2016), is hereby repealed.

Short title and

commencement.

Amendment in

section 26 of

Punjab Act 23 of

1961.

Amendment in

section 28 of

Punjab Act 23 of

1961.

Repeal and

Saving.
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(2) Notwithstanding such repeal, anything done or any action

taken under the Ordinance referred to in sub-section (1), shall be deemed to

have been done or taken under this Act.

VIVEK PURI,

Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

1005/05-2016/Pb. Govt. Press, S.A.S. Nagar



PART I

GOVERNMENT OF PUNJAB

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 17th November, 2016

No. 48-Leg./2016.-The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the 2nd day of

November, 2016, is hereby published for general information:-

THE PUNJAB AGRICULTURAL PRODUCE MARKETS

(SECOND AMENDMENT) ACT, 2016.

(Punjab Act No. 41 of 2016)

AN

ACT

further to amend the Punjab Agricultral Produce Markets Act, 1961.

Be it enacted by the Legislature of the State of Punjab in the Sixty-

seventh Year of the Republic of India, as follows:-

1. (1) This Act may be called the Punjab Agricultural Produce

Markets  (Second Amendment) Act, 2016.

(2) It shall come into force on and with effect from the date of its

publication in the Official Gazette.

2.  In the Punjab Agricultural Produce Markets Act, 1961 (hereinafter

referred to as the principal Act), in section 3,-

(a) in sub-section (1),-

(i) for the words and sign "Chairman and Vice-Chairman, to be

nominated by the State Government", the words and signs

"Chairman, Senior Vice-Chairman and Vice-Chairman, to be

nominated by the State Government" shall be substituted; and

(ii) in the proviso, for the words and sign "Chairman and Vice-

Chairman", the words and signs "Chairman, Senior Vice-

Chairman and Vice-Chairman"  shall be substituted;

(b) in sub-section (6), for the existing proviso, the following proviso

shall be substituted, namely:-
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Short title and

commencement.

Amendment in

section 3 of

Punjab Act 23 of

1961.



"Provided that the Chairman, the Senior Vice-Chairman and

the Vice-Chairman may resign by tendering his resignation to

the State Government.";

(c) in sub-section (14), in clause (b), for the words and signs "Chairman,

Vice-Chairman, Secretary," the words and signs "Chairman, Senior

Vice-Chairman,  Vice-Chairman, Secretary" shall be substituted;

and

(d) in sub-section (17),-

(a) in clause (i), for the words and sign "Chairman, Vice-Chairman

or Secretary", the words and signs "Chairman, Senior Vice-

Chairman, Vice-Chairman or Secretary" shall be substituted;

and

(b) in clause (ii), for the words and signs "Chairman, Vice-

Chairman, Secretary or any of its officers", the words and

signs "Chairman, Senior Vice-Chairman, Vice-Chairman,

Secretary or any of its officers" shall be substituted.

3. In the principal Act, in section 43, in sub-section (2), in clause (xxvi),

for the words and signs "Chairman, Vice-Chairman, members", the words and

signs "Chairman, Senior Vice-Chairman, Vice-Chairman, members" shall be

substituted.

VIVEK PURI,

Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.
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Amendment in

section 43 of

Punjab Act 23 of
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PART I

GOVERNMENT OF PUNJAB

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 14th August, 2017

No.21-Leg./2017.- The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the  22nd  day of

July, 2017, is hereby published for general information:-

THE PUNJAB AGRICULTURAL PRODUCE MARKETS

(SECOND AMENDMENT) ACT, 2017.

(Punjab Act No. 17 of 2017)

AN

ACT

further to amend the Punjab Agricultural Produce Markets Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Sixty-

eighth  Year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Agricultural Produce Markets

(Second Amendment) Act, 2017.

(2) It shall come into force on and with effect from the date of its

publication in the Official Gazette.

2. In the Punjab Agricultural Produce Markets Act, 1961 (hereinafter

referred to as the principal Act), for section 2, the following section shall be

substituted, namely:-

“ 2. In this Act, unless the context otherwise requires,-

(1) “ad-hoc buyer” means a buyer who is registered under this

Act as such;

(2) “agricultural produce” means all produce, whether processed

or not, of agriculture, horticulture, medicinal plants, animal

husbandry, livestock or forest as specified in the Schedule to

this  Act;

(3) “assaying lab” means laboratory set up as prescribed for

testing of quality parameters as per the tradable parameters

or grade-standards or any other parameters notified by the

competent authority;

Short title and

commencement.

Substitution of

section 2 of

Punjab Act 23 of

1961.

Definitions.
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(4) “Board” means the Punjab State Agricultural Marketing Board

established under this Act for the State of Punjab;

(5) “broker” means a person, other than a private servant or an

auctioneer, usually employed on commission to enter into

contracts on behalf of others for the purchase or sale of

agricultural produce;

(6) “buyer” means a person, who himself or on behalf of any  person

or an agent who buys or agrees to buy agricultural produce in

the market or notified market area, as the case may be;

(7) “Committee” means a market committee established and

constituted under sections 11 and 12;

(8) “Competent Authority" means an authority as may be notified

by the State  Government ;

(9) "contract farming" means an agreement between the contract

farming sponsors who offers to purchase and the contract

farming producer who agrees  to produce under which the

production and marketing of an agricultural produce is carried

out as per the terms and conditions laid down in the agreement;

(10) “Co-operative Society” means a Co-operative Society

registered or deemed to be registered under the Punjab

Co-operative Societies Act, 1961, or any other corresponding

law for the time being in force which deals in the purchase, sale

processing or storage of agricultural produce, or is otherwise

engaged in the business of disposal of agricultural produce;

(11) “dealer” means any person who within the notified market area

sets up, establishes or continues or allows to be continued any

place for the purchase, sale, storage or processing of agricultural

produce notified under sub-section (1) of section 6 or purchases,

sells, stores or processes such agricultural produce;

(12) “direct marketing" means the sale of agricultural produce by

the producer directly to the buyer may be outside or inside

the principal market yard or sub-market yard or any other

market yard notified under this Act;

(13) “e-trading”  means trading of  agricultural produce in which

registration, billing, booking, contracting, auctioning, tendering,

information exchanging, record keeping and other connected

activities as are done electronically on computer network/

internet;
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(14)  “e-trading platform” means electronic platform  set up either

by State Government or its agencies or a person licenced

under this Act for sale or purchase of agricultural produce

through electronic media or by any means of communication

in which registration, buying and selling, billing, booking,

contracting, auctioning and tendering are carried out online

through computer network/ internet or any other such

electronic device, where physical transaction takes place;

(15) “farmer producer company” means a company of farmer-

producer members registered under sub-section (1) of section

465 of the  Companies Act, 2013;

(16) “Godown Keeper” means a person, other than a producer,

who stores agricultural produce for himself for sale or stores

agricultural produce of others in lieu of storage charges;

(17) “licensee” means a person to whom a licence is granted under

section 10 and the rules made under this Act and includes

any person who buys or sells agricultural produce and to whom

a licence is granted as Kacha Arhtia or commission agent or

otherwise but does not include a person licensed under section

13;

(18) “livestock” means cattle, goat, sheep, poultry, fish and such

other animals and products thereof as specified in the Schedule

of this  Act ;

(19) “market” means a market established and regulated under

this Act for the notified market area, and includes a market

proper, a principal market yard, sub-market yard and private

market yard;

(20) “marketing” means all agricultural activities involved in the

flow of agricultural produce from the production points

commencing from the stage of harvest till these reach the

ultimate consumers such as purchase, sale, storage, processing,

trading, transportation, cleaning, weighing, standardization,

grading, packing for the value addition and other connected

activities of agricultural produce and all other functions

connected therewith including the marketing under contract

farming;

(21) “market proper” means any area including all lands with the

buildings thereon, within such distance of the principal market
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or sub-market yard, as may be notified in the Official Gazette

by the State Government, to be a market proper;

(22) “member” includes the Chairman of the Board;

(23) “notified market area” means any area notified under

section 6;

(24) “over trading” means the amount exceeding the value of the

agricultural produce including livestock purchased at any point

of time vis-a-vis to the amount of security deposited with or

the bank guarantee furnished to the market committee as

prescribed;

(25) “person” means an individual, registered or unregistered firm,

Hindu Undivided Family, Company, Co-operative Society,

Government agency or Public Sector Undertaking or

Corporation,  as the case may be;

(26) “prescribed” means prescribed by rules made under this Act;

(27) “price stabilization fund” means any fund constituted for the

purpose of curtailing extreme volatility in prices of specified

agricultural produce;

(28) “principal market yard” and “sub-market yard” mean an

enclosure, building or locality declared to be a principal market

yard and sub-market yard under section 7;

(29) “private enterprises” means an economic activity undertaken

by private individuals or organization under private ownership;

(30)  “private market yard” means an enclosure, building or locality

other than the principal market yard or sub-market yard in

notified market area, owned and operated by any person or

company or co-operative society in accordance with the terms

and conditions of a licence, granted by the State Government

and where infrastructure has been developed by such person

or company or co-operative society as the case may be;

Explanation: - For the purpose of this clause, company shall mean a

company incorporated under the Companies Act, 2013;

(31) “processing” means any one or more of a series of treatments

relating to powdering, crushing, decorticating, de-husking,

parboiling, curing or any other manual, mechanical, chemical

or physical treatment to which raw agricultural produce or its

product is subjected to;
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(32)  “producer” means a person who in his normal course of

avocation grows, manufactures, rears or produces, as the case

may be, agricultural produce personally, through tenants or

otherwise, but does not include a person who works as a

dealer or a broker or who is a partner of a firm of dealers or

brokers or is otherwise engaged in the business of disposal of

agricultural produce other than that grown, manufactured,

reared, or produced by himself, through his tenants or

otherwise. If a question arises as to whether any person is a

producer or not for the purposes of this Act, the decision of

the Deputy Commissioner of the District in which the person

carries on his business or profession shall be final:

Provided that no person shall be disqualified from being

a producer merely on the ground that he is a member of a

Co-operative Society;

Explanation: - The term ‘producer’ shall also include tenant;

(33) “producer and consumer market yard” means an enclosure,

building or locality in the notified market area, owned and

operated by a person or by a group of producers or by the

Market Committee in accordance with the terms and

conditions of the license granted for this purpose and where

the infrastructure has been developed, maintained and operated

by such person under section 7-F ;

(34)  “producer market yard (Kissan Mandi)” means a place where

the sale of agricultural produce is made by the producer directly

to the buyer/retailer whether inside or outside the principal

market yard or sub-market yard in the notified market area.

A Kissan Mandi yard may be set up with suitable infrastructure

in accordance with the provisions of this Act, by a group of

producers, Farmer Producer Organization, Farmer Agri.

Business Consortium, Farmer Producer Company or by the

Market Committee in any notified market area;

(35) “public private partnership” means providing of services by

the Board or the Committee or a group of committees or

private enterprises which is funded and operated through a

partnership of Board or Committee or a group of committees

with one or more private sector entities including companies,

private firms or co-operative societies or any other entity
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established under a law in force in  the State of Punjab by

pooling resources or man power for the set up and creation

of a market yard, as the case may be;

(36) “retail sale” means sale of agricultural produce not exceeding

such quantity as may be prescribed;

(37)  "seasonal market yard" means an enclosure, building or

locality declared to be a seasonal market yard in the notified

market area under section 7-A;

(38)   “secretary” means the Executive Officer of a committee

and includes an Assistant Secretary or a person officiating or

acting as Secretary;

(39) "self help groups" means a small voluntary association of

producers preferably from the same socio-economic

background;

(40) "special market yard" means an enclosure, building, having

specially designed infrastructure provided in the Notified

Market Area notified under section 7-B and managed by the

Board or Committee or Special Purpose Vehicle or company,

as the case may be;

(41) "State Government” means the Government of the State of

Punjab in the Department of Agriculture;

(42) “trade allowance” includes an allowance having the sanction

of custom in the notified market area concerned and market

charges payable to various functionaries;

(43) "trading" means the buying or selling of agricultural produce in

a notified market area;

(44) "user charges" means charges levied for the use of

infrastructure or for services rendered by the Board or the

Committee or by any other entity authorised by the competent

authority in this behalf; and

(45) "value addition" includes cleaning, processing, standardization,

grading, packing or other such activities which enhance the

value of agricultural produce.".

3. In the principal Act, in section 3, in sub-section (3), for the words " hold

and  sell property", the words and sign "hold, sell,  lease or otherwise transfer

immovable or movable property as may be prescribed for a period specified in

the transfer deed" shall be substituted.

Amendment in

section 3 of

Punjab Act 23 of

1961.
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4. In the principal Act, for section 7, the following sections shall be

substituted, namely:-

" 7. (1) For each notified market area, there shall be one  principal market

yard, one or more sub-market yards, one or more

seasonal market yards, one or more special market

yards, one or more producer and consumer market

yards, one or more producer market yards and one or more private

market yards as may be necessary.

(2) The State Government may, by notification, declare any

enclosure, building or locality in any notified market area to be principal

market yard for the area and other enclosures, buildings or localities to

be one or more sub-market yards, one or more seasonal market yards,

one or more special market yards, one or more producer and consumer

market yards, one or more producer market yards and one or more

private market yards for the area.

7- A.  (1) The Secretary of the Board may for a particular crop or crops

notify any enclosure or building or locality in a notified

market area to be a seasonal market yard  which

shall be established, maintained and operated by

market committee concerned primarily in the harvesting season of that

particular crop or crops, as the case may be.

(2)  In the notified market yard under sub-section (1), the Market

Committee concerned have to establish a market therein and provide

such facilities for marketing of agricultural produce and also for persons

visiting it in connection with the purchase, sale, storage, weighment and

processing of agricultural produce concerned as the Secretary of the

Board may direct from time to time.

7-B.   (1) In order to notify a special market   yard under section 7, the

State Government, apart from other things shall also

consider such aspects as turnover, serving area and

special infrastructural requirements of particular

commodities to be marketed therein as  may be prescribed.

(2) Such special market yards may be managed either directly by

the Board or through Public Private Partnership or through a co-operative

or corporate body or Special Purpose Vehicle or individuals as may be

notified from time to time and shall not be under the control of the Market

Committee concerned.

Substitution of

section 7 of

Punjab Act 23 of

1961.

Declaration of

market yards.

Establishment of

Seasonal Market

Yard.

Establishment of

special market

yard.
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7- C.  (1) A private market yard may be set up by any person with

suitable infrastructure in accordance with the

provisions of this Act and rules made thereunder for

the sale or purchase of agricultural produce as may

be specified by the State Government.

(2) The owner of the private market yard, referred to in sub-section

(1) shall neither be permitted himself for sale or purchase of agricultural

produce in the private market yard so developed and managed by him

nor any other person shall do so on his behalf, as the case may be.

(3) Save as otherwise provided in this Act, the owner of the private

market  yard or its management committee,  by whatever name called,

referred to in sub-section (1) shall perform such functions and duties of

the Market Committee as prescribed and under the overall supervision

of the Competent Authority or any other officer authorised in this behalf.

(4) The private market yard referred to in sub-section (1) shall be

established subject to the fulfillment of such terms and conditions in such

manner as may be prescribed.

7- D.  A producer and consumer market yard may be set up with suitable

infrastructure in accordance with the provisions of

this Act and rules made thereunder, by any person or

a group of producers or  the Market Committee, as

the case may be, in any notified market area, on

fulfillment of such terms and conditions in such manner as may be

prescribed:

Provided that producer shall sell such quantity of agriculture produce

directly to the consumer at a time as may be prescribed.

7-E. Producer Market Yard (Kissan Mandi) may be established outside

the principal market yard or sub-market yard in the

notified market area. Such market yard may be set

up with suitable infrastructure in accordance with the

provisions of this Act and the rules made thereunder,

by a group of producers or Farmer Producer Organization or Farmer

Agri. business Consortium or Farmer Producer Company or  the Market

Committee in any notified market area for sale to wholesellers or

institutional buyer or any other buyer as may be prescribed.

7- F .  Subject to the provisions of this Act and the rules made thereunder,

the State Government may grant permission to any

person for setting up a platform for spot marketing of

Establishment of

private market

yard.

Establishment of

producer and

consumer market

yard.

Establishment of

producer market

yard (Kissan

Mandi).

Permission for

e-trading platform.
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notified agricultural produce in the State, on fulfillment of such terms

and conditions in such manner as may be prescribed:

Provided that owner or service provider of “e-trading platform"

shall neither be permitted himself for the sale or purchase of agricultural

produce in the “e-trading platform" so developed and managed by him

nor any other person shall do so on his behalf, as the case may be.

7- G. Subject to the provisions of this Act and the rules made thereunder,

the State Government may grant permission to any

person for purchase of the agricultural produce

directly from producers outside the principal market

yard or sub-market yard or at any place specified in the notified market

area, on fulfillment of such terms and conditions  in such manner as may

be prescribed.

7- H.  The Board or with the permission of the Board, a Committee or

group of Committees may create, promote, manage

and maintain infrastructure for a market yard or for

value addition such as cleaning, standardization,

grading and post harvest handling of agricultural produce including cold

storages, pre-cooling facilities and pack houses in notified market area

through public private partnership.".

5. In the principal Act, in section 10, for sub-section (1), the following sub-

sections shall be substituted, namely:-

" (1)  Any person may apply to the authority specified in section 9

for a licence which may be granted for such period, in such form, on

such conditions and on payment of such fees as may be prescribed:

Provided that the license granted to commission agent and other

market functionaries under sub-section (1) shall be valid for all the market

yards notified under section 7:

Provided further that if any person carrying on any business of the

nature specified in sub-section (3) of section 6 in a notified market area

on the date of issue of notification under sub-section (1) of that section,

fails to apply for a licence on or before the date specified therein for

obtaining licence, the prescribed authority may, before a licence is issued,

impose on him such penalty as may be prescribed.

(1 A)  Any person may apply to the competent authority for a

licence applicable to the whole of the State, which may be granted for

such period, in such form, on such conditions and on payment of such

fees as may be prescribed and shall be valid for all the market yards

Permission for

direct marketing.

Public private

partnership.

Amendment in

section 10 of

Punjab Act 23 of

1961.



notified under section 7.".

6. In the principal Act, after section 10–A, the following sections shall be

inserted, namely:-

"10-B.  Any person who desires to establish a private special market

yard, private market yard, private e-trading platform,

private producer and consumer market yard or private

producer market  yard (Kissan Mandi) in any notified

market area under section 7, shall apply to the

competent authority alongwith requisite fee for grant of license and the

competent authority shall grant the licence for such period, in such form,

on such terms and conditions  as may be prescribed.

10-C.  Any dispute concerning private yards licenced under section

10-B shall be referred to the competent authority or

any officer authorised by it and the decision thereon

shall be final.

10-D.   Any person desirous of wholesale buying from the principal

market yard or sub-market yard for his own

consumption without obtaining licence under section

10 shall have to get himself   registered with the

concerned Market Committee, in the form and in the manner, as may be

prescribed and he shall have to specify the day of purchase of agricultural

produce at the time of registration and shall be liable to pay market fee

at the prescribed rate to the said Committee before lifting the agricultural

produce:

Provided that the buyer shall not make such wholesale purchases

more than three times in a month across the State.

10-E. (1)   No agricultural produce shall be sold at any place other than

the markets notified under section 7.

(2) Nothing in sub-section (1) shall apply to the sale of agricultural

produce made by the producer to any person for his domestic consumption

up to such quantity as may be prescribed.

                  (3)    The agricultural produce may be sold by the  producer at

any place outside the market yards notified under section 7 to a license

holder especially permitted in this behalf by the prescribed authority,

subject to such terms and conditions as may be prescribed:

Provided that the provisions of this Act shall not apply to the sale or

Insertion of

sections 10-B,

10-C, 10-D and
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purchase of agricultural produce covered under the provisions of the

Punjab Contract Farming Act, 2013.".

7. In the principal Act, for section 23, the following section shall be

substituted, namely:-

"23. (1) A committee shall subject to such rules as may be made by the

State Government in this behalf, levy on ad-valorem

basis-

(i) fees on the agricultural produce bought or sold by a licensee

in the notified market area at a rate not exceeding two rupees

for every one hundred rupees; and

(ii)  also additional fees on the agricultural produce when sold by

a producer to a licensee in the notified market area at a rate

not exceeding one rupee for every one hundred rupees:

Provided that-

(a) no fee shall be leviable in respect of any transaction in which

delivery of the agricultural produce bought or sold is not actually

made; and

(b)   a fee shall be leviable only on the parties to a transaction in

which delivery is actually made.

(2)   Subject to the presentation of requisite documents as prescribed,

no fee shall be levied on the agricultural produce bought or sold in respect

of which such fee has already been paid in the same or any other notified

market area within the State.

(3)    Any licensee obtaining a license under sub-section (1a) of

section 10, can deposit fee and additional fee, if any, with the Board

within seven days of transaction irrespective of the transactions carried

out in different notified market areas.

(4)    In the private market yard, private producer and  consumer

market yard, private e-trading platform and private Producer Market

Yard (Kissan Mandi), the user charges shall be levied  in lieu and at the

rate of market fee, however, producer-seller shall be exempted from the

user charges:

Provided   that the State Government,  in public interest may,  from time

to time, by notification, put ceiling on the rate of collection of user charge.

(5)      The owner of the private market yard, private producer and

consumer market yard, private e-trading platform and private producer

Substitution of

section 23 of

Punjab Act 23 of
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market  yard (Kissan Mandi) shall be responsible for the collection and

deposit of any additional fee or cess levied by the State Government

from time to time, in the Marketing Development Fund.".

8. In the principal Act, after section 23-A, the following section shall be

inserted, namely:-

"23-B The Board shall levy user charges for the use of infrastructure

provided in the principal market yard or sub- market

yard or special market yard, seasonal market yard,

as the case may be,  at the rate  as may be

prescribed.".

9. In the principal Act, after section 25, the following section shall be inserted,

namely:-

"25- A. The State Government may direct the Board to set up a separate

price stabilization fund in the manner, as may be

prescribed and the account of the said fund shall be

maintained separately  and the same cannot be utilized

for the purpose other than it is made for.".

10. In the principal Act, in section 26, -

(i) clauses (x) and (xi) shall be omitted; and

(ii) for clause (xvii)  except the proviso,  the following clauses shall be

substituted,  namely:-

"(xvii) with the previous sanction of the State  Government, any

other purpose which is calculated to promote the general

interests of the Board and the Committees;

(xviii) establishment of regulatory system and to create infrastructure

for e-trading platform,  e-marketing, direct marketing, e-trading,

producer and consumer marketing and producer marketing ;

(xix) providing infrastructure for grading, standardization and

packaging of agricultural produce;

(xx) to create and promote an infrastructure on its own or through

public private partnership for a market yard of a notified

market area and value addition such as cleaning, ripening

standardization, grading, packaging and post harvest  handling

of agricultural produce;

(xxi) construction, repair, maintenance of link roads and passages

to market yard.".

Insertion of
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11. In the principal Act, after section 27, the following section shall be inserted,

namely:-

"27-A. The private market yard, producer  and  consumer market yard,

e-trading platform and private producer market  yard

(Kissan Mandi) licensee shall contribute, the user

charges at the prescribed rate to the Marketing

Development Fund.".

12. In the principal Act, in section 28, -

(i) clauses (x),  (xi)  and (xvi)  shall be omitted;

(ii)  for clause (xvii), the following clauses shall be  substituted, namely:-

"(xvii)  with the previous sanction of the Board, any other purpose

which is calculated to promote the general interests of the

Committee or the notified market area ;

(xviii) to establish regulatory system and to create infrastructure

for e-trading platform, e-marketing, direct marketing, e-trading,

producer and  consumer marketing and producer marketing ;

(xix) to provide infrastructure for cleaning, grading, standardization

and packaging of agricultural produce;

(xx)  to create and promote an infrastructure on its own or through

public private partnership for a  market yard of a  notified

market area and value addition such as cleaning,

standardization, grading, packaging and post harvest handling

of agricultural produce; and

(xxi) construction, repair, maintenance of link roads and passage o

market yard.".

13.  In the principal Act, in section 43, in sub-section (2), -

(i) in clause (xxxiii) , the word " and " shall be omitted; and

(ii) in clause (xxxiv), for sign ".", the sign ";" shall be substituted and

thereafter, the following clauses shall be added, namely:-

(xxxv) to acquire, hold, sell, lease or otherwise transfer movable and

immovable property;

(xxxvi) for all other activities related to creation of market

infrastructure, regulatory mechanism and specialized

management of a particular market yard;

(xxxvii) for any other matter which is required to fulfill the purposes

and objectives under this Act or the rules made thereunder;

Insertion of
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(xxxviii) for granting the licenses to special market yard, private market

yard, e-trading platform, direct marketing, producer and

consumer market yard, producer market yard (Kissan Mandi)

and establishing regulatory system, creating infrastructure,

sharing of market fee  or additional fee, if any,  and user

charges realized and any other activities related thereto;

(xxxix) for all other activities related to establish regulatory system

and create infrastructure for  the better marketing of

agricultural    produce;

(xl) for establishing of  regulatory system and creating

infrastructure for  e-Kissan Mandi, e-marketing and e-trading;

(xli) for the manner for establishment , functioning and funds for

market extension and training cell;

(xlii) for the grades and standards to be set up and certification,

the establishment, finances and functioning for Agricultural

Produce Marketing Standards Bureau;

(xliii) for the areas for development and procedure for public private

partnership; and

(xliv) to define policy for construction, repair, maintenance of  rural

link roads and passages.".

VIVEK PURI,

Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

1313/8-2017/Pb. Govt. Press, S.A.S. Nagar
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PART I

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 18th August, 2017

No.22-Leg./2017.- The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the  28th  day of July,

2017, is hereby published for general information:-

THE PUNJAB AGRICULTURAL PRODUCE MARKETS

(AMENDMENT) ACT, 2017.

(Punjab Act No. 18 of 2017)

AN

ACT

further to amend the Punjab Agricultural Produce Markets Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Sixty-

eighth  Year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Agricultural Produce Markets

(Amendment) Act, 2017.

(2) It shall come into force at once.

2. In the Punjab Agricultural Produce Markets Act, 1961, for sections 12- A

and 12-B, the following section shall be substituted, namely:-

“12-A. On and from the commencement of the Punjab Agricultural

Produce Markets (Amendment) Act, 2017, -

(a) all the Committees, constituted by way of  nomination under

section 12 as it existed immediately before such

commencement, shall stand superseded;

(b) all the members including the Chairman and the Vice-

Chairman of every Committee, shall cease to hold   office;

(c) during the period of supersession of the  Committees, all powers

and duties conferred and imposed upon the Committee, its

Chairman, Vice-Chairman and other members by or under

this Act, shall be exercised and performed by such officer, as

Short title and

commencement.
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the Government may appoint in that behalf ; and

(d) all the properties vested in the Committees shall, until these

are re-constituted, vest in the Government:

Provided that the Committees shall be re-constituted  in accordance with

the provisions of section 12 within a period of one year from the date of

supersession." .

3. (1) The Punjab Agricultural Produce Markets (Amendment) Ordinance

(Punjab Ordinance No. 2 of 2017), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken

under the Ordinance referred to in sub-section (1), shall be deemed to have

been done or taken under the corresponding provisions of this Act.

VIVEK PURI,

Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

Repeal and

saving.

1317/8-2017/Pb. Govt. Press, S.A.S. Nagar
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PART I

GOVERNMENT OF PUNJAB

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 29th December, 2017

No. 32-Leg./2017.- The following Act of the Legislature of the State

of Punjab received the assent of the Governor of Punjab on the 15th day of

December, 2017, is hereby published for general information:-

The Punjab Agricultural Produce Markets (Third Amendment)

Act, 2017

(Punjab Act No. 22 of 2017)

AN

ACT

further  to amend the Punjab Agricultural Produce Markets Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Sixty-

eighth Year of the Republic of India as follows:-

1.  (1) This Act may be called the Punjab Agricultural Produce Markets

(Third Amendment) Act, 2017.

(2) It shall come into force on and with effect from the date of its

publication in the Official Gazette.

2. In the Punjab Agricultural Produce Markets Act, 1961(hereinafter

referred to as the principal Act), in section 23, in clause (i), for the words “two

rupees”, the words “three rupees”  shall be substituted.

3. In the principal Act, in section 26, in clause (xxi), for the sign “ .”, the

word and sign “; and” shall be substituted and thereafter, the following clause

shall be added, namely:-

“(xxii) providing relief to debt stressed farmers of the State.”.

4. In the principal Act, in section 28,-

(i) at the end of clause (xx), the word “and” shall be omitted;  and

(ii) in clause (xxi), for the sign “ .”, the word and sign “; and” shall be

substituted and thereafter, the following clause shall be added,

namely:-

“(xxii) providing relief to debt stressed farmers of the State.”.

Short title and

commencement.
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5. (1) The Punjab Agricultural Produce Markets (Third Amendment)

Ordinance, 2017 (Punjab Ordinance No. 7 of 2017) and the Punjab Agricultural

Produce Markets (Fourth Amendment) Ordinance, 2017 (Punjab Ordinance

No. 9 of 2017) are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken

under the principal Act, as amended by the Ordinances referred to in sub-

section (1), shall be deemed to have been done or taken under the principal

Act, as amended by this Act.

  VIVEK PURI,

Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

Repeal and

saving.

1406/12-2017/Pb. Govt. Press, S.A.S. Nagar
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PART – I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification   

The 31st March, 2020 

No. Leg. 5/2020.— The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 16th March, 2020 and is hereby published for 
general information:- 

HARYANA ACT NO. 5 OF 2020  

THE HARYANA AGRICULTURAL PRODUCE MARKETS (AMENDMENT) ACT, 2020 

AN 

ACT 

 further to amend the Haryana Agricultural Produce Markets Act, 1961.  

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the 
Republic of India as follows:- 

1. This Act may be called the Haryana Agricultural Produce Markets (Amendment) Act, 2020. Short title. 

2. In section 2 of the Haryana Agricultural Produce Markets Act, 1961 (hereinafter called the 
principal Act),- 

(i) before clause (a), the following clause shall be inserted, namely:- 

‘(i-a) “ad hoc buyer” means a buyer registered under this Act;’; 

(ii) in clause (a), after the words “forest produce”, the words and signs “, livestock, 
fisheries,” shall be added; 

(iii) for clause (aa), the following clause shall be substituted, namely:- 

‘(aa) “assaying lab” means a laboratory set up on such parameters as prescribed by 
the State Government for testing the quality of agricultural produce;’; 

(iv) for clause (ga), the following clauses shall be substituted, namely:- 

‘(ga) “e-trading” means trading of agricultural produce in which registration, 
auctioning, billing, booking, contracting, tendering, information exchanging, 
record keeping and other connected activities are done electronically on 
computer network/ internet; 

(gb) “e-trading platform” means electronic platform set up either by State 
Government or its agencies or a person licensed under this Act for 
conducting sale or purchase of agricultural produce through electronic media 
or by any means of communication in which registration, buying and selling, 
billing, booking, contracting auctioning, tendering, etc. are carried out online 
through computer network/ internet or any other such electronic device, 
where physical transaction takes place;’; 

(v) for the existing explanation to clause (o), the following explanation shall be 
substituted, namely:- 

 “Explanation.- The term “producer” shall include tenant, agriculturalist, 
association of agriculturalists by whatever name called, registered 
under any law for the time being in force.”.  

(vi) clause (rc) shall be omitted; 

 

Amendment of 
section 2 of 
Haryana Act 23 of 
1961. 
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  (vii) after clause (t), the following clauses shall be inserted, namely:- 

‘(u) “user charges” means charges levied for the use of infrastructure or for 
services rendered by the Board or the  Committee or by any other entity 
authorized by the State Government in this behalf; and 

(v) “value addition” includes cleaning, processing, standardization, grading, packing 
or other such  activities which enhance the value of agricultural produce.’. 

Amendment of 
section 3 of 
Haryana Act 23 of 
1961. 

3. In section 3 of the principal Act,- 

(i) in clause (a) of sub-section (1), after the word “Director”, the signs and words 
“/Secretary of the Board” shall be added; 

(ii) for sub-section (10), the following sub-section shall be substituted, namely:- 

 “(10) The State Government or any officer authorized by it in this behalf, 
the Deputy Commissioner, Sub-Divisional Officer (Civil), the Chairman, the 
Chief Administrator or Secretary of the Board or any other officer of the Board 
authorised in this behalf by the Board may call for any information or return 
relating to agricultural produce from a Committee or a godown-keeper or other 
functionaries including all licensees under this Act and shall have the power to 
inspect the records and accounts of a Committee and stock and accounts of any 
godown-keeper or other functionaries for that purpose.”. 

Substitution of 
section 7 of 
Haryana Act 23 of 
1961. 

4. For section 7 of the principal Act, the following sections shall be substituted, namely:- 

“7.  Declaration of market yards.-  

(1)   For each notified market area, there shall be one  principal market yard, one or 
more sub-market yards, one or more consumers’ market, one or more special 
commodities market, one or more e-trading platform, one or more terminal 
market, one or more seasonal market yards, one or more special market yards, 
one or more producer and consumer market yards, one or more producer market 
yards and one or more private market yards, as may be necessary. 

(2) The State Government may, by notification, declare any enclosure, building or 
locality in any notified market area to be principal market yard for the area and 
other enclosures, buildings or localities to be one or more sub-market yards, one 
or more consumers’ market, one or more special commodity market, one or more 
e-trading platform, one or more terminal market, one or more seasonal market 
yards, one or more special market yards, one or more producer and consumer 
market yards, one or more producer market yards and one or more private market 
yards for the area. 

(3) The State Government may declare any market established under sub-section (2) 
as market of national or international importance after considering such factors, 
as may be prescribed. 

 “7A. Establishment of seasonal market yard.-  

(1)  The Chief Administrator of the Board may, for a particular crop or crops,  notify  
any enclosure or building or locality  in a  notified  market area to be a seasonal 
market yard  which shall be established, maintained and operated by market 
committee concerned primarily in the harvesting season of that particular crop or 
crops, as the case may be. 

(2) The Market Committee concerned in the notified market yard have to establish a 
market therein and to provide such facilities for marketing of agricultural produce 
and  for  persons  visiting  it  in connection  with  the  purchase,  sale,  storage, 
weighing and processing  of  agricultural  produce,  as may be directed by the 
Chief Administrator of the Board, from  time to time. 
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7B. Establishment of special market yard.-  

(1)  In  order  to  notify  a special  market   yard under section 7, the  State Government, 
apart from other   things  shall  also  consider  such  aspects   as  turnover,   serving   
area   and   special infrastructural requirements of particular commodities to be 
marketed therein, as  may be  prescribed. 

(2) Such  special  market  yards  may  be  managed  either directly by the Board or 
through public private partnership or through a co-operative or corporate body  or 
Special Purpose Vehicle or individuals, as may be notified, from time to time and 
shall not be under the control of the Market  Committee concerned.  

7C. Development of infrastructure.-  

(1)  The Board or a market committee with the permission of the Board shall create and 
develop the infrastructure at its own, in general, to facilitate the marketing of  
agricultural produce in the notified market area.  

(2)  The Board or a market committee or a group of market committees with the 
permission of the Board, may create, promote, manage and maintain infrastructure 
for a market yard or for value addition such as cleaning, standardization, grading 
and post harvest handling of agricultural produce including cold storages, pre-
cooling facilities and pack houses in notified market area through public private 
partnership.”. 

 

5. For section 8C of the principal Act, the following sections shall be substituted, namely:- 

“8C. Establishment of e-trading platform.-  

(1)   Any person who desires to establish a private market yard in any notified market 
area under section 7, shall apply to the State Government or any officer authorized 
by it along with requisite fee for grant of license and such authority shall grant the 
licence for such period, in such form, on such terms and conditions,  as may be 
prescribed. 

(2) Subject to the provisions of this Act and the rules made there under, the State 
Government or any officer authorized by it in this behalf, may grant permission to 
any person for setting up an e-trading platform for marketing of notified 
agricultural produce in the State on fulfilment of such terms and conditions and in 
such manner, as may be prescribed: 

  Provided that owner or service provider of e-trading platform shall neither 
be permitted for the sale or purchase of agricultural produce in the e-trading 
platform. 

(3) Save as provided in sub-sections (1) and (2), the State Government or its agencies 
may establish and run e-trading platform for trading in notified agricultural 
produce including livestock, in such manner, as may be prescribed. 

“8D. Establishment of private market yard.-  

(1)   Subject to such terms and conditions and such fee, as may be prescribed, the State 
Government or any officer authorized by it in this behalf may grant a license for 
such period to a person to establish a private market yard for trading of any or all 
notified agricultural produce. 

(2) The  owner of  the private  market yard,  referred to in  sub-section (1) shall neither 
be permitted himself for sale or purchase of agricultural produce in the private 
market yard so developed and managed by him nor any other person shall do so on 
his behalf, as the case may be. 

(3) Save as otherwise provided in this Act, the owner of the private  market  yard or its 
management committee, by whatever name called, referred to in sub-section (1) 
shall perform such  functions  and  duties  of  the  Market Committee,  as may be  
prescribed  and  under  the  overall   supervision of the State Government or any 
officer authorised by it in this behalf. 

Substitution of 
section 8C in 
Haryana Act 23 of 
1961. 
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 (4) The private market yard licensee may register commission agents and other market 
functionaries to operate in the licensed private market yard. 

(5) Any dispute concerning private yards shall be referred to the State Government or 
any officer authorised by it in this behalf and the decision thereon shall be final. 
8E. Direct marketing.- Subject to the provisions of this Act and the rules made 

there under, the State Government may grant permission to any person for purchase of 
such fruits and vegetables, notified as agricultural produce directly from producers outside 
or inside the principal market yard or sub-market yard or at any place specified in the 
notified market area, on fulfilment of such terms and conditions and  in such manner, as 
may be prescribed. 
8F. Establishment of producer-consumer market yard.-  
(1)  A producer and consumer market yard may be set up with suitable infrastructure in 

accordance with  the  provisions  of  this  Act  and  rules made  thereunder  by  any  
person  or a  group  of  producers  or   the  Market  Committee, as  the  case  may 
be,  in  any  notified market area for retail sale, on fulfilment of such terms and 
conditions and in such manner, as may be prescribed. 

(2)  Any person other than market committee and Board, who desires to establish 
private producer and consumer market yard in any notified market area under 
section 7, shall apply to the State Government or any officer authorized by it in this 
behalf along with requisite fee for grant of license and the such authority shall 
grant the licence for such period, in such form, on such terms and conditions, as 
may be prescribed. 

8G. Establishment of producer market yard (Kisan Mandi).-  
(1)  The producer  market yard (Kisan Mandi)  may be  established outside  the 

principal market yard or sub-market  yard  in  the  notified market  area.  Such 
market yard may be set up with suitable infrastructure in accordance with the 
provisions of this Act and the rules made there under by a group of producers in 
any notified market area for sale to whole sellers or institutional buyer or any other 
buyer, as may be prescribed. 

(2) Any person other than market committee and Board who desires to establish a 
private producer market yard (Kisan Mandi) in any notified market area under 
section 7, shall apply to the State Government or any officer authorized by it in this 
behalf along with requisite fee for grant of license and such authority shall grant 
the licence for such period, in such form, on such terms and conditions, as may be 
prescribed.                                                              

 8H. Declaring warehouse/silos/cold storage or other such structure or place as 
market sub-yard.- Save as otherwise provided in this Act, the State Government may, by 
notification, declare warehouse/ silos/ cold storage or other such structure or place with 
such infrastructure and facilities, as may be prescribed to function as market sub-yard for 
the sale and purchase of perishable agricultural produce and agriculture produce 
purchased by Government agencies, based on minimum support price.  
Explanation.-  The expression ‘place’ under this sub-section shall include any structure, 

enclosure, open space, locality, street including pack house/cleaning 
grading unit etc but not including a processing unit/factory having a 
facility of such warehouse/ silos/ cold storage etc. 

(2) The owner of such warehouse/ cold storage, or other such structure or place, as the 
case may be, desirous of declaration of such place as market sub-yard under sub-
section (1), shall apply to the State Government or any officer authorized by it, in 
such form and in such manner along with such fee and also for such period which 
shall not be less than three years, as may be prescribed.  

(3) The licensee of such warehouse/ silos/ cold storage or other such structure or place 
shall collect, on behalf of the Market Committee, fee on notified agricultural 
produce transacted at the declared market sub-yard, at the rate ad valorem, as 
notified by the State Government and the same shall be deposited by such licensee 
to the Marketing Development Fund maintained by the Board.  
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(4) A warehouse/silos/cold storage registered with warehousing development and 
regulatory authority under the provisions of Warehousing (Development and 
Regulation), Act, 2007 (Central Act 37 of 2007) shall be a deemed market sub-yard 
for purpose of this section and the operator of such warehouse/silos/cold storage 
shall be a deemed licensee for the purpose of this Act. 

 

6. In section 9 of the principal Act, for the word “The”, the words and sign “Save as 
otherwise specifically provided in any other provisions of this Act, the” shall be substituted. 

Amendment of 
section 9 of 
Haryana Act 23 of 
1961. 

7. After section 9 of the principal Act, the following section shall be inserted, namely:- 

 “9A. Registration of ad hoc buyer.- Any person desirous of wholesale buying from 
any place in notified market area, on day to day basis for own consumption even without 
valid license granted under section 8, may register with the concerned Market Committee, 
in such form and in such manner, as may be prescribed: 

Provided that-  

(a)  such buyer shall specify the place and day of purchase while making the 
registration or thereafter before such purchase;  

(b)  such buyer shall be liable to pay fee at the rate, as may be prescribed:  

 Provided further that such wholesale purchases shall be made more than 
three times in a month across the State of Haryana. 

Insertion of 
section 9A in 
Haryana Act 23 of 
1961. 

8. In section 23 of the principal Act,- 

(i) existing section shall be re-numbered as sub-section (1); 

(ii) after sub-section (1), so re-numbered, the following sub-section shall be added, 
namely:- 

“(2) Subject to the presentation of such requisite documents, as may be 
prescribed,  no  fee shall be levied on  the agricultural produce bought or 
sold in respect of which such fee has already been paid in  the same or any 
other notified market area within the State of Haryana. 

(3) Any licensee obtaining a license under section 10 for the State, wholly or 
partly but for more than one notified market area, may deposit fee and 
additional fee, if any, with the Board within seven days of transaction 
irrespective of the  transactions carried out in different notified market 
areas. 

(4) In the special market yard, private market yard, producer and consumer 
market yard, private e-trading platform and Producer Market Yard (Kissan 
Mandi), the user charges shall be levied   in lieu of market fee, however, 
producer-seller shall be exempted from the user charges: 

Provided   that the State Government, in public interest may, from 
time to time, by notification, put ceiling on the rate of collection of user 
charges. 

(5) The owner/management, as the case may be of the special market yard, 
private market yard, producer and  consumer market yard, private e-trading 
platform and producer market  yard (Kissan Mandi) shall be responsible for 
the collection and deposit of any additional fee or cess levied by the State 
Government from time to time, in the Marketing Development Fund.”. 

Amendment of 
section 23 of 
Haryana Act 23 of 
1961. 

9. In section 26 of the principal Act,- 

(a) in clause (xvii), for the sign “:” existing at the end, the sign “;” shall be substituted; 

(b) after clause (xvii), the following clauses shall be added, namely:- 

“(xviii) establishment of  regulatory  system  and to create  infrastructure   for   
e-trading  platform,  e-marketing,  direct  marketing,  e-trading, producer 
and  consumer  marketing  and   producer   marketing ; 

Amendment of 
section 26 of 
Haryana Act 23 of 
1961. 
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 (xix)  providing infrastructure for grading, standardization and packaging of 
agricultural  produce;     

(xx) to create and promote an infrastructure on its own or through public 
private partnership for a market  yard of a notified market area  and value  
addition such as cleaning, ripening standardization, grading, packaging 
and post harvest  handling of agricultural produce;   

 (xxi)  construction, repair, maintenance of link roads and passages to market 
yard.”; 

(c)    existing proviso shall be omitted. 

Insertion of section 
27A in Haryana Act 
23 of 1961. 

10. After section 27 of the principal Act, the following section shall be inserted, namely:- 

“27A. Contribution to Board.- The special market yard, private market yard, 
producer  and  consumer market yard, private e-trading platform and producer market  
yard (Kissan Mandi) licensee/operator  shall  contribute a part of the user charges at the 
prescribed rate to the Marketing Development Fund.”.  

Amendment of 
section 28 of 
Haryana Act 23 of 
1961. 

11. In section 28 of the principal Act,- 

(i)  in clause (xvii), for the sign “.” existing at the end, the sign “;” shall be 
substituted; and 

(ii)   after clause (xvii),  the following clauses shall be added, namely:- 

“(xviii)  to establish regulatory system and to create infrastructure for e-trading 
platform, e-marketing, direct marketing, e-trading, producer and 
consumer marketing and producer marketing; 

(xix) to provide infrastructure for cleaning, grading, standardization and 
packaging of agricultural produce; 

(xx) to create and promote an infrastructure on its own or through public  
private partnership for a  market yard of a  notified market area and 
value addition such as cleaning, standardization, grading, packaging and 
post harvest handling of agricultural produce.”. 

Amendment of 
section 43 of 
Haryana Act 23 of 
1961. 

12. In sub-section (2) of section 43 of the principal Act,- 

(i)   in clause (xxxiv), for the sign “.” existing at the end, the sign “;” shall be 
substituted; and 

(ii) after clause (xxxiv),  the following clauses shall be added, namely:- 

 “(xxxv)  to acquire, hold, sell, lease or otherwise transfer movable and  
immovable property; 

(xxxvi) for all other activities related to creation of market infrastructure, 
regulatory mechanism and  specialized management of a particular 
market yard; 

(xxxvii) for any other matter which is required to fulfil the purposes and 
objectives under this Act or the rules made thereunder; 

(xxxviii) for granting the licenses to special market yard, private market yard, 
e-trading platform, direct  marketing, producer and consumer market 
yard, producer market yard (Kissan Mandi) and establishing 
regulatory system, creating infrastructure, sharing of market fee  or 
additional fee, if any,  and user charges realized and any other 
activities related thereto; 

(xxxix) for all other activities related to establish regulatory system and 
create infrastructure for  the better marketing of agricultural   
produce; 
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(xl) for establishing of  regulatory system and creating infrastructure for  
e-Kissan Mandi, e-marketing and e-trading; 

(xli) for the manner for establishment , functioning and funds for market 
extension and training cell; 

(xlii) for the grades and standards to be set up and certification, the 
establishment, finances and functioning for agricultural produce 
marketing; 

(xliii) for the areas for development and procedure for public private 
partnership; and  

(xliv) to define policy for construction, repair, maintenance of  rural link 
roads and passages. 

 

 
 
 
 

BIMLESH TANWAR, 
Secretary to Government Haryana, 
Law and Legislative Department. 

 
 

 
 
 
 

 
8738—L.R.—H.G.P., Pkl. 
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PART - I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification   

The 11th January, 2022 

No. Leg. 2/2022.—  The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 5th January, 2022 and is hereby published for 
general information:- 

HARYANA ACT NO. 2 OF 2022 

THE HARYANA AGRICULTURAL PRODUCE MARKETS (AMENDMENT) ACT, 2021 

AN 

ACT 

further to amend the Haryana Agricultural Produce Markets Act, 1961. 

Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of the 
Republic of India as follows:- 

1. This Act may be called the Haryana Agricultural Produce Markets (Amendment) Act, 2021. Short title. 

2. In sub-section (1) of section 23 of the Haryana Agricultural Produce Markets Act, 1961 
(hereinafter called the principal Act),- 

(i) after the words “fees on the agricultural produce”, the words and figure “as 
specified in Part I of the Schedule” shall be inserted; 

(ii) after sub-section (1), the following sub-sections shall be inserted, namely:- 
 “(1A) A Committee may, subject to such rules, as may be made by the 

State Government in this behalf, levy lump sum fee on a licensee who has obtained 
license for processing under this Act and bought or brought such processed 
agricultural produce, as may be specified in Part II of the Schedule in the notified 
market area for further processing.    

(1B) A Committee may, subject to such rules, as may be made by the State 
Government in this behalf, levy lump sum fee on the dealer of such fruits and 
vegetables, as specified in Part III of the Schedule in the notified market area.”. 

Amendment of 
section 23 of 
Haryana Act 23 
of 1961. 

3. In the Schedule to the principal Act,- 
(i) for the words, figures and brackets “[See section 2(a) and section 38]”, the 

following words, figures and brackets shall be substituted, namely:- 
“[see sections 2(a), 23  and 38]       
                   Part I 

[see section 23 (1)]”; 
(ii) after Part I and entries thereunder, the following heading shall be added, namely:- 

                             “Part II 
[see section 23 (1A)]”; 

(iii) after Part II, the following heading shall be added, namely:- 
“Part III 

[see section 23 (1B)]”. 

Amendment of 
Schedule to 
Haryana Act 23 
of 1961. 

 

 
 BIMLESH TANWAR, 
 Administrative Secretary to Government, Haryana,  
 Law and Legislative Department. 

 
 

 
9450—L.R.—H.G.P., Pkl. 
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PART I

GOVERNMENT OF PUNJAB

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 27th July, 2022

No. 16-Leg./2022.- The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the  21st day of July,

2022, is hereby published for general information:-

THE PUNJAB AGRICULTURAL PRODUCE MARKETS

(AMENDMENT) ACT, 2022

(Punjab Act No. 16 of 2022)

AN

ACT

 further to amend the Punjab Agricultural Produce Markets Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Seventy-

third Year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Agricultural Produce Markets

(Amendment) Act, 2022.

(2) It shall come into force on and with effect from the date of its

publication in the Official Gazette.

2. In  the  Punjab  Agricultural  Produce  Markets  Act, 1961, for section

12-A, the following section shall be substituted, namely:-

On and from the commencement of the Punjab Agricultural

Produce Markets (Amendment) Act, 2022,-

(a) all the Committees, constituted by way of  nomination  under

section 12 as it existed immediately before such

commencement, shall stand superseded;

(b) all the members including the Chairman and the Vice-Chairman

of every Committee, shall cease to hold office;

Substitution of

section 12-A of

Punjab Act 23 of

1961.

Short title and

commencement.

"12-A.

Supersession

of nominated

Committees.
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(c) during the period of supersession of the Committees, all powers

and duties conferred and imposed upon the Committee, its

Chairman, Vice-Chairman and other members by or under

this Act, shall be exercised and performed by such officer, as

the Government may appoint in that behalf; and

(d) all the properties vested in the Committees shall, until these

are re-constituted, vest in the Government:

Provided that the Committees shall be re-constituted in accordance

with the provisions of section 12 within a period of one year from the date of

supersession.".

S.K. AGGARWAL,

Principal Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

2623/7-2022/Pb. Govt. Press, S.A.S. Nagar
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PART I

GOVERNMENT OF PUNJAB

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 18th April, 2023

No. 6-Leg./2023.- The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the 12th day of April,

2023, is hereby published for general information:-

THE PUNJAB AGRICULTURAL PRODUCE MARKETS

(AMENDMENT) ACT, 2023

(Punjab Act No. 6 of 2023)

AN

ACT

further to amend the Punjab Agricultural Produce Markets Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Seventy-

fourth Year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Agricultural Produce Markets

(Amendment) Act, 2023.

(2) It shall come into force on and with effect from the date of its

publication in the Official Gazette.

2. In the Punjab Agricultural Produce Markets Act, 1961 (hereinafter

referred to as the principal Act), in section 3,-

        (a) in sub-section (1),-

(i) for  the words and signs "Chairman, Senior Vice-Chairman

and Vice-Chairman, to be nominated by the State

Government", the words "Chairman to be nominated by the

State Government" shall be substituted; and

(ii) in the proviso, for the words and signs "Chairman, Senior

Vice-Chairman and Vice Chairman", the word "Chairman"

shall be substituted;

(b) in sub-section (6), for the existing proviso, the following proviso

shall be substituted, namely:-

"Provided that the Chairman of the Board may resign by

Short title and

commencement.

Amendment

in section 3

of Punjab

Act 23 of

1961.
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tendering his resignation to the State Government.";

(c) in sub-section (14), in clause (b), for the words and signs "Chairman,

Senior Vice-Chairman, Vice-Chairman, Secretary", the words and

sign "Chairman, Secretary" shall be substituted; and

(d) in sub-section (17),-

(a) in clause (i), for the words and signs "Chairman, Senior Vice-

Chairman, Vice-Chairman or Secretary", the words "Chairman

or Secretary" shall be substituted; and

(b) in clause (ii), for the words and signs "Chairman, Senior Vice-

Chairman, Vice-Chairman, Secretary or any of its officers",

the

words and signs "Chairman, Secretary, or any of its officers" shall

be substituted.

3. In the principal Act, in section 43, in sub-section (2), in clause (xxvi), for

the words and signs "Chairman, Senior Vice-Chairman, Vice-Chairman,

members", the words and sign "Chairman, members" shall be substituted.

MANDEEP PANNU,

Principal Secretary to Government of Punjab,

 Department of Legal and Legislative Affairs.

2812/4-2023/Pb. Govt. Press, S.A.S. Nagar

Amendment

in section 43

of Punjab Act

23 of 1961.
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PART III

GOVERNMENT OF PUNJAB

DEPARTMENT OF AGRICULTURE AND FARMERS’ WELFARE

(Mandi Branch)

NOTIFICATION

The 13th April, 2023

No. S.O. 32/P.A.23/1961/S.5/2023.- In exercise of the powers

conferred by section 5 of the Punjab Agricultural Produce Markets Act, 1961

(Punjab Act No.23 of 1961) and all other powers enabling him in this behalf,

the Governor of Punjab is pleased to declare his intention of exercising control

over the purchase, sale, storage and processing of agricultural produce as

specified in column 2 of the Schedule given below in all the notified market

areas of the Market Committees in the State of Punjab as specified in column

3, thereof. The agricultural produce specified in column 2 has already declared

agricultural produce by the Government of Punjab, Department of Agriculture

and Farmers' Welfare, Notification No. S.O.25/P.A.23/1961/S.38/2019, dated

the 5th March, 2019. This notification is published for the information of the

persons likely to be affected thereby.

Notice is hereby given that the draft will be taken into consideration by the

Government on or after the expiry of a period of forty five days from the date of

publication of this notification in the Official Gazette together with any objection

or suggestions, which may be received from any person by the Secretary, Punjab

State Agricultural Marketing Board, Sector-65-A, SAS Nagar, Mohali, in respect

of the said draft before the expiry of the period so specified, namely:-

SCHEDULE

        1                         2                 3

Serial Name of the Agricultural Notified Market Area

Number Produce

1 Pineapple The notified market area of All Market

Committees in the State of Punjab.

2 Broccoli

3 Lettuce(salad)

4 Avocado

5 Coconut (Green and Dry)

6 Dragon Fruit (Pitaya)

7 Strawberry

357
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8 Baby Corn

9 Sharda

10 Cherry

11 Green Almonds (Hara Badaam)

12 Jackfruit (Katahal)

13 Date (Khajoor)

14 Kiwi

SUMER SINGH GURJAR,

Principal Secretary to Government of Punjab,

Department of Agriculture and Farmers Welfare.

2812/4-2023/Pb. Govt. Press, S.A.S. Nagar

358



PUNJAB GOVT. GAZ.(EXTRA), DECEMBER 2, 2024

(AGHN 11, 1946 SAKA)

737

PART 1

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 05th November, 2024

          No. 13-Leg./2024.- The following Act of the Legislature of the State

of Punjab received the assent of the Governor of Punjab on the 18th day of

October, 2024, is hereby published for general information :-

THE PUNJAB AGRICULTURAL PRODUCE MARKETS

(AMENDMENT) ACT, 2024

                (Punjab Act No. 13 of 2024)

            AN

           ACT

      further to amend the Punjab Agricultural Produce Markets Act, 1961.

Be it enacted by the Legislature of the State of Punjab in the Seventy-

fifth Year of the Republic of India, as follows:-

1.  (1)    This Act may be called the Punjab Agricultural Produce Markets

(Amendment) Act, 2024.

      (2)  It shall come into force on and with effect from the date of its

publication in the Official Gazette.

2. In the Punjab Agricultural Produce Markets Act, 1961, in section 12-A,-

(i) for clause (c), the following clause shall be substituted, namely:-

"(c) during  the period of supersession of the Committees, all

powers and duties conferred and imposed upon the Committee,

its Chairman,   Vice-Chairman and other members   by  or

under  this  Act,  shall be exercised and performed by such

officer, as the Government may appoint in  that  behalf and

such officer shall continue to do so till the time such Committee

is re-constituted and the Government issues an order in writing

to this effect; and"; and

Short title
and
commencement.

Amendment in
section 12-A of
Punjab Act 23
of 1961.
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(ii) in the  proviso  for  the  words  "one year", the words "three years"

shall be substituted.

MANDEEP PANNU,

Principal Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

3256/12-2024/Pb. Govt. Press, S.A.S. Nagar
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